
 Re:  C.A.  (Query)

 ia  मधु  लिमये]
 नहीं  कहना है  ।  मैं  ने  जो  ध्यानाकर्षण
 अस्तिव  दिये हैं,  उनको  भाप  मान  लीजिए।

 अध्यक्ष  महोदर  :  ध्यानाकर्षण प्रस्ताव  में
 थे  सब  मामले नहीं  मान  लिये  जाते  हैं।
 माननीय सदस्य  इस  बारे  में  रेजोल्यूशन या
 शार्ट  ड्यूरेशन  की  डिस्कशन  का  नोटिस
 दें।

 थी  मधु  सिमटे  मैंने  अल्प-सूचना प्रशन
 भी  दिये  हैं।

 अध्यक्ष  महोदय  :  जव  वे  भायेंग,  तो
 उन  को  देखेंगे  t

 Shri  5.  M.  Banerjee  (Kenpur):  We
 cannot  have  calling-attention  notice?
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 Mr  Speaker:  In  all  these  matters,
 उ  have  said  that  they  could  not  be
 combined  together  in  this  manner.

 भी  मधु  लिमये:  मैंने  अलग  अलग
 दिया  है  ।

 अध्यक्ष  महोदय  माननीय  सदस्य  के
 नोटिस  आयेथे।  मैंने  उन  में  से  कोई  ऐसा
 नहीं  सम्मा,  जिस को  मन्जूर  किया जा
 सके।  अगर  माननीय सदस्य  यह  मह-
 सूस  करते हैं  कि  उन  में  से  किसी  नोटिस
 को  जरूर  एडमिट करना  चाहिए,  तो  वह
 उस  का  हवाला देकर  एक  लाइन  मुझे
 लिखें  ।  मैं फिर उस को  देख  लूंगा  ।  मगर
 वह  तकलीफ़ कर  सके,  तो  वह  मेरे पास
 आ  जायें  ।  मैं उन सब  नोटिसिज्को भी
 निकलया कर  देखने  के  लिए  तैयार हू ं।

 बी  स-मोबनर्शी  :  अघ्यक्ष  महोदय,
 मेरा  कहना  सिर्फ  इतना है  कि  काश्मीर
 के  बारे में  यह  कहा  गया  था  कि  भ्र भी  उस  के
 मुताल्लिक़  कोई  सवालात न  उठाये  जायें  t
 लेकिन  ये  कालिंग  ठेन्यान  नोटिस इस
 लिए  दिए गए  हैं कि  भण्डारों में  समाचार
 आजाये  हैं  भर  वे  हम  को  मालूम  नहीं  होते
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 हैं। अगर  मंत्री  महोदय ख़ुद  ही  इन  बातों
 के  बारे  में  बयान  दे  दिया  करें--काश्मीर

 का  मामला  यूनाइटिड  नेशनल  में  जाने  की
 वात  हो  रही  है,  बेस्ट्रन  गा वर्ज  काफ़ी
 दबाव डाल  रही  हैं,  कछार के  उनके
 में  पाकिस्तान  की  फ़ोसिज जमा हो जमा  हो  रही
 हैं,  बग्रैरह-- नो  हमें  ये  नोटिस  देने को
 जरूरत  ही  न  पड़े,  हमें  हाउस  को  परेशान
 न  करना पड़े  ।  आखिर  मंत्री  महोदय
 को  भगवान  ने  अक्ल दी  है  ।

 अध्यक्ष  महो वब:  भगवान ने  हर  एव
 को  भक्त  दी  है  ।

 भी  मधु  लिमये  :  विदेशिक  कार्य  मंत्री
 आए  हैं।  भाप  उन  से  पृष्ठ कि  क्या  वह  कोई
 वक्तव्य  देना  चाहते  हैं।

 12.05  hrs.

 RE;  BUSINESS  OF  THE  HOUSE

 Shri  Frank  Anthony  (Noninated--
 Anglo-Indians):  Before  you  procecd
 further,  Mr.  Speaker,  may  |  make  a
 request?  You  will  not  be  in  the  Chair
 later  on.  On  this  Aligarh  University
 Bill  we  have  already  used  two  out  of
 the  four  hours;  there  was  the  Mover
 of  the  Resolution  and  the  Education
 Minister  who  spoke.  It  is  a  very  im-
 portant  matter  and  many  of  uy  feel
 that  we  should  have  at  least  2—3
 hours  extension  of  time.

 Mr.  Speaker:  1  will  try;  if  that  15
 the  consensus  of  the  House  we  will
 extend  it  by  two  hours.

 12.06  bra.
 FINANCE  (No,  2)  BILL,  1#65—contd.

 Mr,  Speaker:  The  House  will  now
 take  up  Finance  (No.  2)  Bill.  We
 were  on  clause  25.  Mr,  Bade  hag  lo
 continue  his  dpeech.  There  are  about
 ay  hours  left.
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 Shri  Bade  (Khargone):  Sir,  I  sup-
 port  the  amendment  of  Mr.  Masani.
 Shri  T.  T.  हू.  has  said  that  by  im-
 Posing  these  taxes  there  will  be  no
 rise  in  prices.  I  think  that  in  the  col-
 lege  when  1  was  a  student  of
 economics  I  learnt  that  when
 there  was  the  imposition  of
 taxation  there  was  bound  to  be  a  rise
 in  prices.  Mr.  TTK  should  write  a
 new  book  of  economics  that  by  ais
 taxes  there  would  be  no  rise  in  prices.
 That  is  a  very  queer  sort  of  principle. I  think  it  was  Mr.  Ruskin  who  was
 famous  for  his  economics  on  wealth.
 Now,  TTK  is  enunciating  new  princi-
 Ples  of  economics  that  by  taxation
 there  will  be  no  rise  in  prices.  He
 should  also  write  his  new  book  on

 The  Fi  Bill  was  sec-
 ret  in  the  womb  and  it  was  abruptly
 delivered  in  the  House  because  he  was
 conscious  of  the  fact  that  by  his  new
 Finance  Bill  there  will  be  increase  in
 Prices  and  there  will  be  speculation;
 therefore,  he  kept  the  whole  thing
 secret.  In  this  Bill  there  are  more
 taxes  ang  due  to  these  taxes,  prices
 will  rise.  It  appears  the  Finance
 Minister  wants  to  solve  some  riddle
 We  hear  of  so'ving  commonsense  and
 erossword  puzzle;  but  this  seems  to
 be  an  economic  puzzle  o  riddle.  The
 report  of  the  Reserve  Bank  of  India
 Says  that  the  Indian  economy  was
 afflicted  during  the  year  ended  March
 1965  by  rising  prices,  difficulties  in
 raising  adequate  resources  for  invest-
 ment  and  a  sharp  decline  in  foreign
 exchange  resources;  this  is  stated  in
 the  Reserve  Bank's  report  on  currency
 and  finance  for  1964-65.

 “The  virlual  stagnation  in  agri-
 cultural  production  in  1963-64—
 for  the  third  consecutive  year—
 and  the  expansion  in  industrial
 production  at  a  slower  rate  in
 1964  as  compared  to  the  preceding
 years  in  the  face  of  increasing
 outlays  by  the  Government,  85
 a’so  the  expanding  private  invest-
 ment,  aggravated  the  pressure  of d  d  in  the  ny,  the  re-
 port  says.”

 This  is  the  riddle,  He  wants  to
 solve  it  by  permutation  and  com-
 bination,  and  in  regard  to  such
 permuiation  and  combination,  I
 can  recall  my  experience.  There
 Was  a  student  who  was  being
 educated  and  he  wrote  to
 hig  parents  that  “ihig  wag  the  last
 stake;  give  me  all  the  money  which
 you  want  to  give  me  for  my  educa-
 tion  and  j  will  solve  this  common
 gense  cross-worg  and  get  a  bumper
 prize."  But  he  unfortunately  failed
 and  he  cou'd  net  get  any  prize  either,
 and  there  was  a  heavy  1033  to  his
 family.  So  also,  if  the  hon.  Finance
 Minister  wants  to  solve  the  riddle  in
 this  way  by  imposing  more  taxes,  I
 think  there  will  be  chaos,  he  will  fail
 in  his  attempt.

 In  the  markets,  I  have  also  gean
 that  the  copper  priceg  have  gone  up,
 ‘and  the  small  scale  industry  in  res-
 pect  of  ulensils  such  as  in  Ujjain  will
 be  shattered.  All  the  people  will  now
 have  to  eat  their  food  from  the  ear-
 then  bowis.  We  will  again  return  to
 our  old  conditions  and  there  will  be  no
 utensil;  of  brasg  and  copper.  There
 will  be  only  earthen  bowls  which  we
 find  in  tnis  northern  parts  of  India.
 In  Maharashtra  these  carthen  vesacls
 are  not  found  out  here,  in  the  northern
 part  of  India,  we  find  people  keeping
 tea  in  earthen  bowls,  which  ig  a
 popular  feature.  If  you  had  seen  the
 papers,  you  wou!'d  have  found  tha:  as
 soon  as  this  Bill  wag  introduced,  the
 very  next  day,  there  was  rise  in  the
 price  of  copper.  dive  oil,  petrol  and
 other  things,  Because  it  is  a  corre-
 lated  thing,  it  will  have  its  effect  on
 the  prices.  1  think  the  hon.  Finunce
 Minister  shoulg  reconsider  these  pro-
 posaly,  I  support  the  dment  of
 Shri  Masani,

 Shri  Khadilkar  (Khed):  Mr.  Spea-
 ker,  Sir,  I  rise  to  oppose  the  amend-
 ment.  By  the  reasoning  that  is  put
 forward,  they  wanted  to  convey  cer-
 tain  glaring  facts,  before  the  House.
 In  this  connection,  I  want  to  quote
 Prof.  B.  R.  Shenoy,  the  eminent  eco-
 nomist,  who  is  a  protagonist  of  the
 Private  sector.  He  has  written  in  the
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 Hindustan  Times  of  August  30,  1965,
 as  fo.lows:

 “The  supplementary  budget
 presented  to  the  Lok  Sabha  on
 August  19,  is  a  further  effort  to
 lap  the  abundant  revenue  meat
 which  exists  in  the  vast  gaps  be-
 tween  landed  costs  and  market
 prices  of  import  goods.  These
 gaps  currently  vary  between  30
 per  cent  of  the  landed  costs,  in
 the  case  of  machine  cloth  and  650
 per  cent  in  ihe  case  of  art  silk
 yarn.  The  landeg  costs,  अन,  for-
 vign  currency  payments  for  the
 imports,  transport  and  incidental
 charges  and  customs  duties—re-
 present  the  costs  of  these  goods  to
 imporiers.  Their  sales  at  market
 prices,  therefore,  bring  enormous
 windfall  gains,  a;  measured  by  the
 price  gaps.  In  1963-64,  basing
 our  estimates  on  the  then  prevail-
 ing  market  prices  of  import  lic-
 ences,  these  windfa'ls  were  of  the
 order  of  Rs.  460  crores.  The
 whole  of  these  gaing  are  not  how-
 ever,  retained  by  importers.  They
 share  them  with  the  corrupt  func-
 tionarles  of  the  State,  go-between
 and  touts.”.

 When  the  import  tariff  was  raised,
 the  one  objective  or  the  factor  before
 the  Finance  Minister  was  to  mop  up
 those  gains  which  are  not  legitimate.
 At  the  same  time,  more  concessions
 are  offered  by  way  of  depreciation  or
 development  rebates  and  encourage-
 ment  of  substitution  or  local  fabrica-
 tion  of  the  machinery  and  so  on.  In
 thot  context.  I  shall  try  to  show  how
 it  works.  Sometimes,  for  essential
 industries,  of  35  percent  rebate  js  given.
 So  far  as  the  35  per  cent  rebate  is
 concerned,  one  economist  has  consi-
 dered  that  35  per  cent  rebate  works
 out  to  14  per  cent  in  respect  of  the
 imported  material.  I  cannot  vouch-
 eafe  whether  it  is  correct  or  not.
 But  locking  to  the  nature  of  the  tax
 holidav  the  denrecintion  rehate  riven
 up  ta  35  per  cent  is  again  for  the  "ew
 industries  which  are  building  them-
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 selves  up.  I  want  to  make  a  gugges-
 tion  tha;  though  rebates  must  be  offer-
 ed,  they  should  not  be  given  effect
 to  unless  proper  steps  are  taken  to
 utilise  the  full  capacity;  that  is  the
 first  thing;  secondly,  efforts  should  be
 made  to  fabricate  the  local  machinery.
 I  am  told  that  at  Koyali  refinery,  our
 technicians  have  fabricated  nany
 things  and  saved  foreign  exchange  to
 a  large  extent.  If  we  keep  this  ex-
 amp'e  before  us,  I  do  not  think  that
 the  import  duty  will  affect  the  indus
 tries  adversely.

 One  more  word  and  I  have  done,
 so  far  as  this  clause  ig  concerned.
 What  I  have  to  say  on  the  other  clause,
 I  will  say  later  on.  The  question  of
 prices  has  been  raised.  Unfortunate-
 ly,  no  doubt  some  impact  on  the  price
 level  is  there.  The  main  fac  or  giv-
 ing  rise  to  prices  is  food.  But  in  our
 economy,  though  we  are  professing
 socialism,  it  is  more  or  less  a  type  of
 laissez  faire  socialism.  So,  unless  the
 central  machinery  of  direction  and
 control  of  our  economy  is  introduced,
 1  am  afraid  no  Finance  Minister  will
 be  able  to  control  the  price-line.  With
 these  words,  I  oppose  the  amendment.

 Shri  De  C.  Sharma  (Gurdaspur):
 Sir,  I  rise  to  opp  the
 which  has  been  put  forward.  I  think
 when  I  read  something  about  the  fin-
 ancial  stale  of  the  Uniteq  Kingdom.
 1  find  that  they  took  certain  steps  in
 order  to  keep  their  economy  in  good
 condition,  in  spite  of  the  fact  that  the
 GATT  invo'ved  certain  obligations,

 in  spite  of  the  fact  that  they  belong
 to  the  European  free  Trade  Organisa-
 tion,  in  spite  of  the  fact  that  they
 belong  to  other  international  organisa-
 tions;  still  they  have  increased  the
 import  duty  on  articles.  They  have
 done  all  that  in  order  to  keep  their
 finances  in  good  condition.  I  think
 our  Finance  Minister  has  also  done
 the  same  thing,  and  I  believe  that
 he  has  taken  the  right  course  of  ac-
 tion  in  this  matter.  1  think  our  Fin-
 ance  Minister  has  done  a  little  better
 than  the  Finance  Ministers  of  other
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 ‘countries  in  the  sense  that  while  they
 have  raisea  the  import  du,  he  has
 iven  30  Many  culicessions  to  woich
 any  hon.  friend  Shri  Khadilkar  refer-
 red.  I  think  the  depreciation  rebate
 will  go  a  long  way  in  reducing  the
 rigoure,  if  there  are  any  rigours,  of  this
 import  duty,  At  the  same  time,  we
 should  all  feel  happy  that  by  impos-
 ing  these  import  duties,  our  Finance
 Minister  is  giving  a  fillip  to  our  indi-
 gcnous  industries,  He  wants  to  have
 import  substitution.  If  we  have  im-
 port  substilution,  T  am  sure  our  own
 industries  will  take  a  leap  forward,  a
 leap  forward  which  it  has  not  taken
 during  the  last  18  yearg  or  so.  I  think
 that  is  guing  to  be  something  which  is
 very  remarkable,  and  which,  द  hope
 our  industries  of  all  kinds—small
 acale,  medium  and  heavy—will  make
 use  of.

 Again,  the  Finance  Minister  has
 given  a  tax  holiday.  I  do  not  like  any
 holidays  but  ihis  ig  a  phrase,  and  1
 do  no.  know  wherefrom  he  has  bor-
 rowed  it.  But  it  i,  a  good  phrase.
 By  giving  this  tax  holiday,  he  has
 tried  to  improve  the  capital  market,
 and  he  has  tried  also  to  improve  sav-
 ings  and  he  has  also  tried  to  get  the
 money  invested  in  those  undertakings
 which  are  really  going  to  do  some
 00d  to  the  country.

 1  feel  that  the  question  of  prices
 which  has  been  referred  to  by  my
 hon.  friends  over  there  is  a  very  im-
 portant  question.  But  I  want  to  ask
 how  these  things  are  going  to  affect
 the  prices  of  commodities  which  the

 man.  How  are
 these  things  going  to  affect  the  price
 of  foodgrains?  The  point  is,  as  my
 bon.  friend  Shri  Khadilkar  has  said,
 We  should  go  back  to  the  economics
 of  Graham  Wallace  who  conceived  a
 Rreat  society,  and  1  think  President
 Lyndon  Jot  himesl?  is  ide.
 ing  the  great  society.  I  hope  my
 Swatantra  friend  will  remember  it.
 The  conception  of  a  great  society,  as
 put  forward  by  Graham  Wallace,  en-
 visage;  centralised  planning.  My
 friends  who  talk  of  laissez-faire  in
 private  enterprise  do  not  know  what
 1073(.Ai)  LSD—S.

 President  Lyndon Joh  has in  view
 when  he  talks  of  bringing  into  being
 ४  great  society.  If  we  are  to  control
 prices,  it  is  going  10  be  an  enterprise
 which  his  beyond  the  competence  of
 any’  Finance  Minister.  It  will  have

 3  co-partners—the  Finance  Minister,
 the  producer  and  the  distributor.  How
 can  we  rope  in  all  these  three  cate-
 gories  of  persons  who  contribute  to
 the  rise  or  fall  in  prices?  That  is  «
 problem  not  only  for  the  Finance
 Minister,  but  for  the  Planning  Com-
 mission  also,  Unlesg  that  is  done,  the
 Finance  Minister  cannot  be  held  res-
 ponsibie  for  the  rise  in  prices.

 We  have  now  at  the  helm  of  affairs
 of  the  Planning  Commission  a  gentle-
 man,  who  talks  very  beautifully,  who
 talks  sometimes  something  which  I  do
 not  understand  and  who  uses  very
 fine  phrases.  I  think  the  Deputy
 Chairman  of  the  Planning  Commission
 and  the  Planning  Commission  should
 address  themselves  to  this  task  and
 see  to  it  that  the  prices  are  reduced.
 Of  course  stdte-trading  in  foodgrains
 and  other  things  may  help,  but  not
 very  much,  This  is  a  big  problem
 and  1  hope  after  the  Bill  is  passed
 the  Finance  Minister  will  address
 himself  to  it  in  the  spirit  of  Graham
 Wallace,  who  in  visualising  a  great
 society  for  the  whole  world,  said  that
 we  must  have  centralised  planning

 even  so  far  as  prices  are  concerned.

 My  hon.  friend,  the  late  lamented
 Mr.  Feroze  Gandhi  introduced  a  Bill
 saying  that  every  article  for  sale  in

 -any  shop  should  have  a  price  tag
 attached  to  it.  It  may  be  said
 that  if  we  do  that,  we  will  bring  into
 the  field  another  army  of  inspectors,
 another  battalion  of  government  offi-
 cials,  another  p'atoon  of  supervisors
 who  will  create  trouble  for  the  com-
 mon  man.  But  the  fact  of  the  matter
 is,  if  even  this  simple  method  of  hav-
 ing  price-tags  attached  to  articles  of
 consumption  is  not  taken  in  hand,  this
 cannot  be  done.

 I  feel  the  Finance  Minister  has  not
 done  anything  which  1s  conducive  to
 the  rise  of  prices.  My  hon.  friend
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 sala  tuat  he  should  eat  ou:  of  earthen
 bowls.  I  do  not  know  what  it  means.
 1  come  from  a  district  in  Pakistan
 tortunalely  or  undortunately,  where
 the  small-scale  industry  in  pottery
 wag  in  a  flourishing  condition  and
 where  every  article  used  in  the  house-
 hold  was  prepared  with  common  clay,
 baked  in  a  common  way  and  sold  in
 a  common  way.  At  Lahore,  I  used
 to  have  not  this  highly  expensive  cro-
 ekery  for  drinking  my  tea  from,  but
 those  earthen  cups  and  they  gave
 much  better  satisfaction,  When  I  go
 to  south  India  and  1  am  asked  to  a
 meal  shared  by  so  many  people,  they
 put  their  meal  on  plantain  leaves.  I
 tel!  you  most  sincerely  and  genuinely
 that  that  kind  of  meal  is  more  tasty,
 more  hygienic  and  more  interesting
 than  the  kind  of  meal  to  which  my
 friend  referred.  I  do  not  know  whe-
 ther  Mr.  Bade  is  g  Brahmin  or  not.  1
 do  not  want  to  raise  the  question  of
 caste,  because  I  do  not  believe  in  it.
 But  व  believe  T  have  a  kind  of  pre-
 dilection  for  the  hang-over  from  sur
 previous  generation—all  those  dainty
 bowls  and  all  that,

 I  can  assure  him  that  in  spite  of
 his  forebodings,  the  copper  industry
 will  flourish,  Copper  utensils  will  not

 -go  out  of  the  market  and  will  be  avuil-
 able  to  the  common  man,  The  com-
 mon  ‘man  wil]  still  eat  from  them,
 though  sometimes  I  think  for  the  sake
 of  change  I  may  eat  my  meal  in  the
 crockery  which  was  produced  in  Guje-
 rat  or  the  way  in  which  people  of
 Madras  take  their  meals.

 Therefore,  these  things  shoulq  be
 supported  because  they  refer  to  an
 economic  ma'ady  which  is  not  pecu- liar  to  our  country.  It  is  happening
 in  every  country  of  the  world.  I  do
 not  know  much  about  other  countries,

 but  1  can  say  this  is  happening  in  the
 UWE.  Mr.  T.  T.  Krish  is
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 even,  steady  and  stable  footing  आत  I
 support  it.

 The  Minister  of  Finance  (Shri  T.  i
 Krishnamachari);  There  are  vhree-
 amendments  to  this  clause.  The  first
 one  is  a  comp'etely  negative  one.
 Naturally  it  negatives  the  entire  pro-
 posal  before  the  House.  So,  natural-
 ly  I  am  unable  to  accept  it.

 The  other  two—Nos.  12  and  13—seek
 to  water  it  down.  No,  12  seeks  to
 water  i  down  by  relating  the  appli-
 cation  of  this  to  a  particular  section
 of  the  Income-tax  Act,  ramely  section
 84,  which  enumerates  a  number  of
 industries  which  are  given  certain
 concessions,  The  idea  is  that  the
 increased  impor,  duty  shoulg  not  apply
 to  any  of  these  industries,  which  again
 is  a  negative  amendment  und  so,  ह
 am  not  uble  to  accept  jt.

 In  the  course  of  his  speech,  Mr.
 Dandeker  adopted  the  not  unfair  tac-
 ties  of  ridiculing  the  government,
 which  is  part  of  the  duty  of  the  oppo-
 sition.  But  I  did  not  expect  him  to
 use  some  inefficient  and  indifferent
 weapon  for  that  purpose.  He  took  the
 financial  statement  and  said  that  al-
 ready  the  administrative  system  is
 overladen  and  Rs.  33  lakhg  is  going  to
 be  the  extra  cost  by  way  of  expense
 for  this  patticular  amendment  of  the
 custom;  and  excise  tariffs.  I  refer  to
 it  only  because  I  have  put  in  that
 financial  statement  advisedly.  In  fact
 we  could  have  said,  there  will  be  no
 additional  expense  because  of  these
 duties.  But  we  have  in  mind,  or  ra-
 ther  we  are  in  the  process  of  ‘imple-
 menting  the  recommendations  of  the
 Chanda  Commi!'tee  and  implementing
 the  recommendations  of  the  Chanda
 Committee  at  a  time  when  we  are  also
 raising  the  duties  naturally  lead  त  थ

 hari
 doing  much  less  than  what  the  social-
 ist  Finance  Minister,  Mr.  Callaghan is  doing  there  to  keep  the  enemv  of
 the  U.K.  steady.  I  think  this  Bill  is
 अ  plea  for  keeping  the  economy  on  en

 ition  that  the  two  things  ate
 related.  So.  I  thought  that  we  bet-
 ter  state  what  we  are  doing  ahd  if
 my  hon,  friend  had  read  the
 Financial  Memork  in  the  nd
 paragraph  it  says:
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 “The  Chanda  Commiltee  had

 recommended  certain  reorganisa-
 tion  of  the  structure  of  the  Excise
 Department  broadly  on  the  foll-
 lowing  lines: —

 के  के  के  के  क  के  के  के  के
 As  the  present  Bill  proposes

 to  increase  the  duty  of  customs
 and  duiy  of  excise  on  a  number
 of  items,  it  is  felt  that  some  in-
 crease  of  staff  is  necessary  es-
 pecia'ly  if  the  aforesaid  recom-
 mendations  of  the  Chanda  Com-
 mittee  are  to  be  implemented.”

 Ang  may  I  read  out  to  the  House
 the  abstract?  The  increase  0  re-
 organisation  of  the  Collectorate  in  a
 full  year  is  Rs,  10.65  lakhs.  This  re-
 organisation  is  based  on  the  Chanda
 Committee  report.

 Shri  क  क.  Masani  (Rajkot):  If  the
 hon,  Minister  wil  excuse  me  for  in-
 terrupting  him  for  a  second,  why
 should  the  Chanda  Committee  Report
 —perhaps  it  may  be  a  good  one—be
 smuggled  by  the  back  door  in  to  the
 memorandum  to  a  Bill  which  has  no-
 thing  to  do  wi.h  the  Chanda  Com-
 mittee  Repori?  This  is  a  Finance
 Bill.  It  is  very  wrong  that  something
 should  be  smuggled  in  like  this,  which
 adds  to  the  cost.

 Shri  T.  T.  Krishnamachari:  1  can
 understand  the  anger  of  my  on.
 friend,  because  my  hon.  friend  15
 quick  1०  take  offence  at  something
 when  it  is  really  not  necessary,  Ap-
 parently,  the  hon.  Member  did  not
 hear  what  I  said  ear'ier,  J  said  that
 we  want  to  implement  the  Chanda
 Committee  recommendations.  If  the
 budget  had  not  been  introduced,  still
 we  would  be  implementing  the
 Chanda  Committce  recommendations

 for  which  we  would  naturally  nave
 come  up  with  the  necessary  legisla-~
 tion.  Now  that  we  have  a  supple-
 mentary  budget,  I  have  merely  said
 that  since  we  are  doing  it,  we  can  as
 well  mention  the  fact  that  we  are  do-
 ing  it.  So  that  it  may  not  be  in‘er-
 preted  later  on  by  somebody  that  the

 two  things  have  a  relationship  and  we
 have  hidden  it.  |  am  reading  the  de-
 tail;  of  the  abstract,  The  re-organ-
 isation  of  the  Collectorate  will  come
 to  Rs.  10.65  lakhs  in  a  year.  The
 direc.orate  of  audit,  which  hag  no-
 thing  to  do  with  the  budget  and  which
 is  a  general  thing  which  hag  to  be
 done  according  to  the  recommenda-
 lions  of  the  Committee,  will  come  to
 Rs,  35.5  lakhs.  Then  there  are  re-
 gional  laboratories.  Surely,  for  in-
 creasing  my  duties  I  do  not  need  re-
 gional  laboratories.  Regional  labora-
 tories  uccount  for  Rs,  16.5  lakhs  Cen-
 tral  Training  Institute,  zonal  schools,
 training  research  posts  Rs,  33.5  lakhs;
 Directorate  of  Tax  and  Planning  Ra.
 2.1  lakhs,  The  total  for  a  year  is  Ra.
 98.25  Jakhs.  For  four  months  it  will
 come  to  Rs,  38  lakhs.  1  ihought  that
 I  should  mention  that  to  the  House
 on  this  occasion.

 Some  hon,  Members  mentioned
 some‘hing  about  the  rate  for  stainless
 steel  beng  increased.  Fortunately:  or
 unfortunately  since  we  have  abolish-
 ed  the  surcharge  I  fing  the  duty  on
 stainless  steel  has  come  down  a  bit,
 instead  of  going  up.

 In  regard  to  the  third  amendment,
 it  has  nothing  to  do  with  this.  It
 stands  or  falls  on  its  own.  It  is
 avowedly  temporary  measure  and
 temporary  measures  afe  taken  i  an
 ad  hoc  sort  of  way.  As  soon  85  condi.
 tions  permit,  the  10  per  cent  will  go
 on  everything;  not  only  on  goods
 covered  by  the  Finance  Bill  but  ulso
 on  other  items.  So,  I  do  not  want
 to  relate  the  two  or  combine  the  two.
 Therefore,  I  am  unable  to  accept  the
 amendment  of  the  hon.  Member.

 Mr,  Speaker:  Amendment  No.  11
 seeks  to  delete  only  a  part  of  the
 clause;  not  the  whole  clause,  So,  it
 is  not  negative.

 Shri  T.  प  Krishnamachari:  It  has
 a  negative  effect.

 Mr.  Speaker:  Only  a  part.
 Shri  T.  1  Erishnamachari:  7  am

 not  objecting  to  it  on  that  ground.
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 Mr,  Speaker:  I  will  now  put  amend. ment  No.  11  to  the  vote  of  the  House.
 The  question  15:
 Page  18,—
 amit  lines  26  and  27,

 The  motion  was  negatived.
 Mr.  Speaker:  May  I  put  amendment

 Nos,  12  and  13  together?
 Shri  N.  Dandeker  (Gonda):  I  want

 them  to  be  put  separately.
 Mr.  Speaker;  All  right.  I  am  now

 putting  amendment  No.  12  to  the  vote
 of  the  House.

 The  question  is:
 Page  18,—
 after  line  27,  insert—

 “Provided  that  in  respect  of
 all  articles  imported  for  the  pur-
 pose  of  an  undertaking  which
 fulfils  the  requirements  prescribed
 by  section  84  of  the  Income-tax
 Act,  1961,  the  rates  of  duty  shall
 be  the  rates  in  force  immediately
 before  the  amendment  to  the
 Indian  Tariff  Act,  1934,  by  the
 Finance  (No,  2)  Act  1965."  2).

 The  motion  was  negatived.
 Mr.  Speaker:  I  will  now  put  amend-

 ment  No.  13  to  the  vote  of  the  House.
 The  question  is:
 Page  18,—
 after  line  27  insert—

 “Provided  that  the  regulatory
 customs  duty  of  ten  per  cent.  ef-
 fective  from  17th  February,  1985
 shall  be  cancelled  with  effect  from
 such  date  as  the  alterations  in  the
 First  Schedule  to  the  Tariff  Act
 increasing  the  standard  rate  of
 duty  on  imported  articles  come
 into  operation.”  (13).

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  ts:
 “That  clause  25  stand  part  of

 the  Bill’.
 The  motion  was  adopted.

 Clause  25  was  added  to  the  Bill.
 Clause  26—  (Amendment  of  Act  I

 of  1944.)
 Shri  अ.  T.  Krishnamachari: I  beg  to move":
 Page  19,  line  2,—

 for  “Eighty”,  substitute  “Ninety”
 (3).

 Shri  ह  मे.  Masani:  1  beg  to  move":
 (i)  Page  18—

 omit  lines  30  to  39.  (14).
 (ii)  Page  19—

 omit  lines  3  to  a  (15),
 (ii)  Pages  19  and  20,

 omit  lines  26  to  35,  and  1  to  26
 respectively.  (16).

 Mr,  Speaker:  Sir,  the  last  clause
 deait  with  import  duties.  This  one
 deals  with  excise  duties  levied  on  a
 wide  range  of  products.  Just  to  show
 how  false  and  misleading  is  the  claim
 made  that  prices  will  not  rise  if  the
 duties  are  enacted,  let  me  give  three
 examples,  the  examples  of  three
 specific  commodities  to  show  the  आन
 pact  of  the  duties

 Let  us  take  furnace  oi]  which  is
 largely  used  in  manufacturing  pro-
 cesses,  The  stee|  industry  uses  fur-
 nace  oil.  It  is  increasingly  used  to  re-
 place  primitive  forms  of  fuel  as,  for
 insiance,  replacing  coking  coal  for
 blast  furnace  in  steel-smelting  shops.
 The  old  19th  century  method  of  firing
 the  blast  furnace  by  coking  coal  ts
 now  an  out-dated  and  reactionary
 practice  which  is  increasingly  being
 dropped  in  favour  of  furnace  oil,
 which  gives  better  results  and,  there-
 fore  lessens  the  price  of  steel.  Now,
 thanks  to  this  excise  duty  that  clause
 26  seeks  to  levy,  the  steel  industry
 will  be  driven  back  to  the  use  of  cok-
 ing  coal  in  blast  furnace  and  for  steel
 smelting  in  place  of  the  more  modern

 "Moved  with  the  r  of  the  President.
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 fuel,  thus  going  back  to  an  out-dated
 method  or  technique,  leading  10  a  rise
 in  the  price  of  steel.  One  of  the
 biggest  things  that  we  have  to  do  in
 India  is  to  produce  steel  at  an  econo-
 mic  price  which  can  compete  with
 world  prices  not  only  for  our  own
 benefit  but  if  we  want  to  develop  cx-
 ports  in  course  of  time.  And  yet
 something  is  being  done  in  cold  blood
 by  a  reactionary  government  which
 drives  the  siecl  industry  to  use  in-
 ferior  and  costly  fuel,  raising  the
 price  of  the  end  product,  steel,  which
 is  one  of  the  main  indices  of  our  in-
 dustrial  growth.  These  are  the  men
 who  talk  of  increasing  productivity
 and  taking  the  country  forward,  I
 say  they  are  the  enemies  of  progress,
 the  enemies  of  the  people,  the  enemies
 of  increased  productivity,  who  cold-
 bloodedly  come  to  this  House  and  ask
 us  to  go  back  to  out-dated  and  reac-
 tionary  methods  which  have  been  dis-
 carded  both  in  other  parts  of  the
 world  and  in  our  own  country.

 Let  us  take  another  product.  unwr-
 ought  zinc,  used  on  the  manufacture of  spelter.  Spelter  is  one  of  the  main
 ingredients  in  the  manufacture  of  gal-
 vanised  sheets.  Even  the  poorest
 peasant  needs  galvaniseg  sheets.  He
 needs  them  for  roofing  his  hut,  for
 his  cattle  shed,  for  many  other
 uses,  This  scarce  commodity,  spelter,
 has  mostly  to  be  Imported.  The  ex-
 cise  and  import  duty  on  this  product
 will  hurt  all  engineering  works  that
 use  zine.  It  will  lead  to  a  drastic
 reduction  in  the  production  of  gal-
 vwanised  sheets  and  by  leading  to  a
 reduction  in  the  production  of  gal-
 vanised  sheets,  it  will  send  up  the
 prices  of  galvanised  sheets  to  the  peo-
 ple  in  our  countryside  It  will  hurt
 every  agriculturist  who  needs  galva-
 mised  sheets  occasionally  for  his  use,
 Here  is  a  second  example  of  how  our
 Tural  economy,  which  we  need  to  help
 fa  going  to  be  damaged.  They  talk
 about  priority  for  agriculture  and  yet
 they  are  going  out  of  their  way  to  hurt
 the  agriculturist  by  increasing  the  ori-
 ees  of  the  very  products  which  al-
 ready  are  too  costly  for  the  agricul-
 turiste.

 In  regard  to  this  duty  on  unwrought
 zine  I  wish  to  draw  the  attention  of
 the  hon,  Finance  Minister  to  an  alle
 gation  that  has  been  made  in  a  tele-
 gram  that  1  have  received  that  this
 particular  duty  is  a  contravention  of
 GATT,  the  General  Agreement  on
 Trage  and  Tariffs,  this  country  has
 signed,  to  which  it  has  put  its  sig-
 nature.  I  want  the  hon.  Minister  to
 answer  this  point.  I]  cannot  vouch
 for  the  accuracy  of  this  charge,  but
 it  doe:  appear  to  be  plausible  on  a
 reading  of  the  telegram.  The  argu-
 ment  in  the  telegram  is  this.  The  Act
 permits  the  imposition  of  a  duty  on
 scheduled  products.  I  would  like  the
 hon.  Minister  to  listen  to  this  because.
 otherwise  he  cannot  obviously  answer
 this  point.

 Mr,  Speaker:  He  must  have  got  a
 copy  of  the  telegram.

 Shri  M.  R.  Masani:  He  should  !a-
 ten  to  this  so  that  he  may  tell  me
 where  I  go  wrong.

 The  argument  is  this  that  GATT
 permits  the  imposition  of  a  duty  on
 scheduled  products  of  one  member
 nation  by  another  member  nation
 only  when  the  latter  does  it  to  pro-
 tect  indigenous  production  against
 unfair  competition  from  other  ‘pro-
 ducing  member  countries  who
 subsidise  their  export  and  dump
 them  in  that  country.  In  other
 words,  if  this  product  were  being d  in  our  y  and  was  des-
 troying  our  own  Indian  industry,  then
 GATT  will  permit  us  to  impose  a
 countervailing  import  duty.  Now,  the
 claim  is  made  that  we  do  not  produce
 unwrought  zinc  in  this  country  at  all
 and  that,  therefore,  this  enabling  pro-
 vision  in  GATT  does  not  entitle  us  to
 levy  an  import  duty  on  a  product
 where  our  production  Is  either  negil-
 gible  or  non-existent.  That  iy  the
 claim.  What  we  have  done  in  this
 Bill  is  to  circumvent  GATT—thet  1७
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 [Shri  M.  मे.  Masani]
 the  allegation—and  that  in  order  to
 circumvent  GATT  and  our  interna-
 tional  obligations,  we  have  first  levied
 ४  bogus  excise  duly  on  non-cxistent
 product  and  then  pretended  to  im-
 pose  a  cvuntervailing  import  duty  to
 balance  against  the  excise  duty.  But
 if  there  is  no  excise  duty  collectable,
 becuuse  nobody  produces  it,  then,  of
 course,  the  countervailing  import  duty
 is  a  fraud,  This  is  the  charge  made
 against  the  Government.  I  want  the
 Finance  Minister  either  to  accept  it
 and  to  drop  this  duty  or  to  tell  me
 how  this  charge  is  wrong  because  a
 claim  is  made  that  India  has  hardly
 any  production  of  unwrought  =  zine
 and,  therefore,  this  coulg  not  be  done.
 Large  quantities  are  imported  from
 Australia,  Canada  and  other  countries.
 There  is  no  evidence  at  all  that  any
 of  these  countries  are  subsidising  the
 export  of  unwrought  zine  to  India
 and,  therefore,  the  GATT  ‘pra-

 vision  cannot  be  availeq  of.  If  this  is
 s0—I  say  so  subject  to  what  the  Mi-
 nister  has  to  say—then  it  would  mean
 India's  fair  name  abroad  will  be  tar-
 niched,  Maybe,  the  Minister  has  a
 reply  and  I  am  sure  he  will  give  it.
 I  think,  if  we  should  know  whether
 or  not  this  claim  that  this  is  in  con-
 travention  of  our  obligations  is  cor-
 rect.

 Lastly,  1  woulg  like  to  refer  to  the
 duty  on  petrol  and  diesel.  I  received
 a  telegram  from  my  own  constituency,
 from  Morvi,  yesterday.  It  says:

 “INCREASED  DUTY  ON  DIE-
 SEL  PETROL  LUBRICATING
 OIL  AND  MOTOR  SPARE
 PARTS  RESENTED  BY  LOCAL
 TRANSPORT  OPERATORS  AND
 REQUEST  ITS  ABOLITION  STOP
 INCIDENCE  OF  TAXATION
 HIGHEST  IN  WORLD  STOP
 NEW  ADDITION  WOULD  MAR
 TRANSPORT  INDUSTRY  WHICH

 WOULD  IMPAIR  PACE  OF  NA-
 T:ONAL  DEVELOPMENT"

 This  is  from  Shri  Balubha  Jadeja,
 Secretary,  Morvi  Maliya  Bus  and
 Goods  Transport  Association,  sent
 from  Morvi  on  the  20th  instant.  I
 think  this  constituent  of  mine  is  per-
 fectly  correct.

 The  duty  on  motor  fuel  today,  tak-
 ing  diese]  as  an  example,  is  400  per

 cent  of  the  ad  valorem  value  of  dicsel.
 Today  already  diesel  is  taxed  at  400
 per  cent,  that  is,  four  times  of  the
 ad  valorem  cost  of  the  product  itself.
 It  is  a  most  monstrous  incidence  of
 taxation  on  a  useful  thing  like  diesel
 oil  which  our  transport  and  agricul-
 ture  require.  We  are  treating  it  like
 an  enemy  instead  of  welcoming  it  as

 a  friend.  This  is  the  highest  taxation
 on  diesel  anywhere  in  the  world  to-
 day  before  this  Bill  was  brought  in
 and  yet  we  select  this  particular  com-
 modity  to  levy  a  further  exrise  duty
 and  import  duty.  The  effect  of  this
 duty  will  be  to  raise  the  taxation
 from  400  per  cent  of  the  ad  valorem
 value  to  440  ner  cent.  These  ar»  the
 so-called  negligible  burdens  that  the
 Finance  Minister  asks  us  to  bear.
 What  will  thia  do?  The  additional
 duty  on  diesel  and  petrol  not  only
 raises  the  cost  of  the  transportation
 which  is  obvious  but  it  will  raise  the
 cost  of  all  commodities  that  are  trans-
 ported  for  instance,  foodgraing
 brought  to  market  or  other  thines
 that  are  being  transvorted.  It  will
 alsp  lead  to  unemplovment  to  the  ex-
 tent  that  it  hits  the  motor  transport
 industry  which  is  one  of  our  rising
 industries  in  Tndia.  Tt  will  put  peo
 ple  out  of  emnlovment  Further.  there
 ate  some  evnorte  which  are  carried  to
 ports  like  Rombhav,  Cochin  or  Goa  bv
 toad  transport.  In  that  wav  it  will
 hit  our  exports  also  by  raising  the
 price  of  expert,  at  the  dock.  Tt  is
 going  to  injure  our  exports  instead
 of  encouraging  them.

 ‘The  Nationa].  Coyncil  of  Applied
 Economic  research  has,  in  one  of  ity
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 reports,  stated  that  diesel  oil  gives
 40  per  cent  higher  mileage  than  pet-
 rol  or  any  other  fuel  and  yet  ]  am
 sorry  to  say  that  the  Energy  Survey
 Committee  appointed  by  our  wretch-
 ed  Planning  Commuussion  hag  come  to
 the  conclusion  that  diesel  should  be
 di.couraged  and  petrol  should  be  en-
 couraged  and  that  petrol  should  be
 discouraged  and  coal  should  be  en-
 couraged.  It  is  a  most  disgraceful
 report  for  any  Government  com-
 mittee  at  this  stage  of  our  economic
 development  10  make  that  we  should
 reverse  the  wheels  of  progress  when

 the  whole  world  has  droppeq  coal
 for  petrol  and  petrol  for  diesel  that
 we  should  fight  diesel  on  behalf  of
 petrol  ang  we  should  fight  petrol  on
 behalf  of  coal.  These  gentlemen,  whe-
 ther  they  are  of  the  Energy  Survey
 Committee  or  of  the  Planning  Com-
 mission,  are  trying  to  take  this  coun-

 try  backwards  to  the  Dark  Ages  in  a
 technological  sense  and  they  come
 before  us  with  these  proposals  which
 are  designed  to  injure  our  economy
 because  they  have  gone  bankrupt.
 Because  our  economic  policies  are  bad
 ang  they  have  brought  thig  country
 to  bankruptey  at  home  and  abroad,
 they  want  to  cover  their  bankruptcy
 by  saying,  “You  should  use  less  of
 things  which  involve  foreign  ex-
 change.”

 Sir,  the  hon.  Member  over  there
 quoted  Prof.  Shenoy.  It  was  like  tne
 devil  quoting  scriptures.  Prof.  Shenoy
 is  one  of  our  finest  economists,  thougn
 like  all  people  he  is  not  admired  at
 home.  He  is  the  Indian  economist
 whose  stock  is  the  highest  in  economic
 circles  all  over  the  West  because  he

 is  a  sound  economist  compared  to  the
 charlatans  utilised  by  the  Planning
 Commission.  Since  Prof.  Shenoy  has
 been  quoted,  let  me  quote  a  few  wise
 points  made  by  him.  He  says:

 “Continued  inflation  in  the  context
 of  a  rigid  exchange  rate  has  consi-
 derably  over-valued  the  Indian
 rupee,  Simultaneously,  there  has
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 port  substitution,  regardless  af  the
 quality  and  cost  of  the  domestic
 output.  Thiy  development  has  been
 induced  by  policy  measures—one
 of  the  four  major  objectives  of
 planning  in  India  is  accelerated  in-
 dustrialisation—and  by  the  pressu-
 res  of  exchange  controls  and  im-
 port  restrictions.  Import  substitu-
 tion  has  extensive  moral  support
 trom  the  public  and  professional
 support  from  the  economists.  It  is
 believed  to  help  the  balance  of  pay-
 ments  problem  through  “saving”
 foreign,  exchange.  Such  import
 substitution,  which  has  progressed
 for  about  a  decade  and  ४  half,  has
 produced  a  highly  vulnerable  struc-
 tural  imbalance  in  the  Indian  eco-
 nomy.  Production,  especially  in  the
 industrial  sector,  has  been  increa-
 singly  oriented  to  meet  the  needs  of
 the  home  market,  now  forcibly  de-
 nuded  of  imports.  As  a  converse
 of  this  development,  production  for
 the  overseas  markets  suffered  ७
 complementary  neglect.  This  neg-
 lect  is  evidenced  by  the  failure  of
 the  traditional  export  industries  10
 grow  fast  enough  to  capture  Tndia’s
 rightful  share  of  the  vastly  expand-
 ed  world  trade  in  them.  Though
 the  manufacturing  industries  have
 grown  rapidly,  the  exports  of  manu-
 facturers,  impeded  by  cost  and
 quality,  have  not  compensated  for
 this  export  lag......  al

 Then,  later  on,  in  the  same  article
 he  goes  on  to  say:

 “Power  and  patronage  grow  with
 the  magnitude  of  plan  investments.
 This  may  have  had  something  to  do
 with  the  rapid  accelerafion  in  the
 size  of  each  succeeding  plan,  the
 fourth  plan  being  about  six  times
 as  large  as  the  first  plan.  Devalua-
 tlon  of  the  rupee  to  the  equilibrium
 level  may  reduce  to  rero  the  market
 value  of  the  import  Heences.  which
 constitute  the  biggest  portfolio  of
 political  patronage......"  मी

 My  hon.  friend  Mr.  Khedilkar  will
 understand  why  the  Finance  Minister

 go  in  the  direction आ  which ensued an  indiscriminate  im-
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 the  hon.  Member  pointed  because  this
 will  not  help  the  New  Class  to  line
 its  pockets,  the  New  Class  _  sitting
 there  and  its  business  accomplices
 outside,  the  black-marketeers,  with
 whom  they  fraternise.  Let  me  quote
 further:

 “So  long  as  the  ill-effects  of  cur-
 tency  over-valuation  on  the  balance
 of  payment;  continue  to  be  covered
 by  foreign  aid,  the  reluctance  to
 devalue  to  the  equilibrium  is  apt  to
 continue.”

 I  may  tell  my  hon.  friend  that  if  he
 wants  to  sit  at  the  feet  of  Prof.
 Shenoy,  he  could  not  do  better.  But
 it  is  no  good  his  picking  out  one  or
 two  sentences  out  of  context.  Let  him
 imbibe  his  whole  philosophy.  I  :nen-
 tion  this  only  for  the  benefit  of  my
 hon.  friend  there.

 Shri  Khadilkar  (Khed):  I  would
 like  to  say  one  word  in  reply  to  what
 my  hon,  friend  Shri  M.  R.  Masani  has
 said.  1  had  quoted  the  well-known
 economist.  Of  course,  he  is  propaga-
 ting  a  philosophy  of  economics  which
 ऊ  all  the  time  supporting  the  private
 sector.  So,  I  do  not  want  to  stand
 by  his  philosophy.  The  quotation
 that  I  had  given  related  to  the  fact
 about  how  illegitimate  gains  were
 being  made  and  an  attempt  wag  being
 made  here  to  mop  them  up,

 I  do  not  want  to  support  the  theory
 of  devaluation  which  he  is  propaga-
 ting,  nor  would  I  like  to  subscribe  10
 the  conclusions  in  the  article  that
 ultimately  this  will  hit  at  savirigs.  So
 far  as  that  question  is  concerned,  I

 do  not  want  to  say  anything  further.

 But,  so  far  as  the  other  factors  are
 eoncerned,  1  would  like  the  Finance
 Minister  to  give  a  second  thought  to
 some  of  them.  For  instance,  I  want
 him  to  give  a  second  thought  to  the
 question  of  raising  tariffs  on  petrol
 and  petroleum  products.  I  am  con-
 nected  with  a  very  big  organisation
 of  small  operators  In  the  Western
 part  of  India,  with  a  membership  of

 10,000.  They  are  all  individual  opera. tors  and  they  are  carrying  on  their
 trade.  Their  organisation  has  written
 to  me  that  have  worked  out  how  the
 whole  thing  will  work  in  practice;
 they  have  written  to  me  that  every
 operator  of  a  transport  truck  will
 annually  have  to  pay  about  Rs.  3,000 to  Rs.  4,000  more  because  of  this  new
 increase  in  tariff  and  the  scarcity  of
 spare  parts  and  the  higher  priccs  of
 the  spare  parts.  As  my  hon.  friend
 Shri  M.  पे.  Masani  has  said  it  will
 affect  the  transport  of  foodgrains,  the
 transport  of  vegetables  to  big  cities
 and  also  trasnport  from  the  docks,  So,
 it  will  ultimately  add  to  the  prico-
 level,  particularly,  the  price  level  at
 the  common  man’s  level;  his  life
 would  be  further  corroded  because  of
 these  imposts.

 The  other  day,  one  of  the  Ministers
 in  West  Bengal  had  caleulated  and
 sHid  openly  that  these  imposts  would
 cost  Hs.  12  lakhs  more  annually,  so  far
 as  the  city  traffic  in  Calcutta  was  con-
 cerned.  So,  I  would  ॥  ४  to  appeal
 to  my  hon.  friend  the  Finance  Minis-
 ter  to  give  a  second  thought  to  this.
 T  have  also  given  some  thought  to  this
 matter,  and  as  Shri  M.  मे.  Masani  has
 said,  petrol  and  petroleum  products
 have  been  continuously  taxed  during
 the  last  50  many  years,  and  whatever
 be  the  concessions  given  by  the
 foreign  oil  companies  or  the  discounts
 in  the  foreign  markets,  not  even  a
 paisa  of  it  is  passed  on  to  the  consu-
 mer.  So,  this  aspect  must  be  very
 carefully  considered.

 There  is  another  aspect  regarding
 kerosene.  re  do  not  know  whether  the
 hon.  Minister  while  making  his  pro-
 posals  has  taken  into  consideration  the
 thinking  in  the  Ministry  in”  charge
 of  petroleum  products.  Inferior  kero-
 gene  is  now  being  used  as  a  substitu-
 te  for  high  speed  diesel  oil.  The  for-
 mer  Finance  Minister  had  said  that
 inferior  kerosene  was  a  poor  man's
 fuel.”  That  is  no  longer  correct.  In-
 ferior  kerosene  is  not  available  now
 in  ७  grocer’s  shop;  you  can  get  it  only
 at  the  pump.  That  is  being  used  by
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 the  transport  industry  on  a  large
 seale,  Thus,  the  concession  is  being
 abused  now.  But  there  is  one  thing
 that  must  be  borne  in  mind.  Today,
 we  are  exporting  petrol  at  a  very  low
 price.  1  want  to  know  from  the  Fin-
 ance  Minister  what  the  economics  of
 dicselisation  is.  Dieselisation  is  good
 in  the  jong  run,  But  we  are  paying
 through  our  nose  for  importing  diesel
 ou;  at  the  same  time,  we  are  oxport-
 ing  petrol  at  a  very  Jow  cost,  because
 the  international  market  price  is  at  a
 low  level  and  we  are  producing  more
 Petro]  today.  So,  I  would  like  to  know
 why  the  hon,  Minister  has  not  given
 some  thought  to  it.  Inferior  kerosene
 on  which  duty  is  very  much  low  and
 is  almost  negligible  is  now  being  subs-
 tituted  for  high  speed  diescl  oil,  with
 the  result  that  the  concession  is  being
 abused,  because  of  this.

 The  most  important  thing  to  which
 I  would  like  to  draw  the  attention  of
 the  hon.  Minister,  and  on  which  1
 would  like  to  appeal  to  him  is  this.
 As  he  has  said  in  his  speech,  the  price
 level  has  almost  reached  the  optimum
 level  and  the  index  is  165  or  so.  So
 far  as  kerosene  is  concerned,  in  India,
 90  per  cent  of  the  poor  people  use  it
 for  illumination  or  lighting,  and  only
 10  per  cent  use  it  as  fuel.  Kerosene
 has  reached  the  common  man  today.
 In  fact,  in  the  villages,  if  a  person
 happens  to  have  a  kerosene  stove,  he
 considers  himself  to  be  a  little  more
 advanced  in  culture.  But  with  the
 present  imposts  I  think  that  his  family
 budget  will  be  absolutely  upset.  As
 I  have  already  pointed  out,  the  tra:is-
 port  costs  will  naturally  have  to  be
 borne  by  him  ultimately;  he  will  have
 to  bear  the  increase  when  he  goes
 from  one  place  to  another,  and  also
 the  increase  in  the  prices  of  the  com-
 modities  which  he  buys,  because  some
 element  will  enter  there  also.  Apart
 from  this,  I  feel  that  this  wil!  touch
 directly  every  consymer,  and  partl-
 cularly  the  poorer  sections  of  cur
 society  whe  depend  on  this  kerosene
 or  illumination  and  also  to  some  ex-
 tent  for  fuel  purposes.  Therefore,  1
 would  appeal  to  the  hon.  Finance  Min-

 ister  to  reconsider  this  part  of  the
 additional  tariff  so  far  as  kerosene
 and  petrol  are  concerned.  1  would  glso
 request  him  to  take  into  consideration
 the  economics  of  dieselisation.

 I  would  also  like  to  point  out  that
 at  the  present  juncture  the  transport
 industry  is  not  well  organised  in  this
 country.  Individual  transport  opera-
 tors  are  plying  their  trucks  in  many
 places.  But  the  number  of  people
 who  own  some  fleet  is  very  sma.
 These  individual  operators  will  have
 to  stand  competition  from  these  flect-
 owners  and  others.  Therefore,  the
 transport  industry  will  be  hit  by  these
 imposts  very  much.  Already  the  taxa-
 tion  is  very  high,  and  there  is  a  com-
 mittee  appointed  to  go  into  the  pre-
 vailing  taxation  on  the  transport  in-
 dustry  in  this  country,  At  this  junc-
 ture,  to  put  a  further  burden  on  the
 transport  industry  would  not  be  pro-
 per  because  thercby  we  would  be  pul-
 ting  a  burden  also  on  the  common
 consumer  as  a  result  of  which  his
 gencral  standard  of  living  and  his  well-
 being  would  be  further  corroded  and
 it  would  be  a  great  blow  to  him.
 Therefore,  I  would  appeal  to  the  Fin-
 ance  Minister  to  reconsider  this  posi-
 tion.

 Mr.  Speaker:  Shri  NC  Dandeker.

 Shri  Raghunath  Singh  (Varanasi):
 There  is  the  other  wing  of  the  trans-
 port  industry,  namely  shipping.  My
 hon.  friend  opposite  has  spoken  only
 about  one  part  of  it.

 Mr.  Speaker:  1  have  called  Shri  N.
 Dandeker  now.

 Shri  श्र  Dandeker:  There  is  a  curi-
 ously  inverted  progress  that  we  are
 making  in  the  matter  of  growth  of
 Indian  industry.  The  whole  exercise
 over  the  past  ten  or  fifteen  years  has
 been  towards  the  end  that  a  great  deal
 of  industrialisation  in  this  country
 might  take  place,  that  a  great  deal  of
 diversification  of  industry  might  also
 take  place  and  that  increasingly,  of
 fhe  gross  national  product,  more  and
 more  might  be  industrial  goods  of
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 [Shri  अ.  Dandeker.]
 various  kinds,  That  was  the  main  ob-
 jective.  But  the  curious  thing  is  that
 the  opposite  objective  in  terms  of
 fiscal  policies  appears  to  be  that  the
 faster  these  industries  grow,  if  they
 #row  ut  all,  the  more  should  be  the
 burden  of  excise  duty  and  taxation
 impuseg  on  them,  It  seems  odd  to  me.

 1  can  understand  to  a  certain  extent
 that  revenue  should  also  bencfit  at
 low  rates  of  excise  duty,  because  the
 imposition  of  revenue  duties  is  a  nor-
 ma,  concomittant  of  growth  of  the  ins
 dustrial  part  of  the  gross  national  pro-
 duct  in  this  country.  But  to  look  at
 the  process  as  if  it  was  something  un-
 desirable  and,  therefore,  to  impose
 upon  it  savage  excise  duties  of  a
 character  where  revenue  becomes  the
 more  important  thing  than  industrial
 development  seems  to  me  to  be  an  ex-
 traordinary  inversion,  an  extraordi-
 nary  contradiction  in  terms  which  ap-
 parently  everybody  appears  to  accept.
 I  just  do  not  understand  this  as  a
 general  proposition  how  on  the  one
 hand  one  can  say  ‘I  want  a  wide  and
 diversifieg  industrial  growth’,  and  at
 the  same  time,  the  more  wide  and  the
 more  rapid  that  growfh,  one  could
 also  say  ‘I  am  going  to  slap  on  heavy
 excise  duties  on  these  people’.  Con-
 sequently,  the  benefit  of  growing
 industrial  production  in  terms  of  a

 large  variety  of  products  at  low  prices
 to  the  consumer  is  never  going  to  be
 in  sight  so  far  as  I  can  see.  That  is
 the  first  general  comment  I  ‘would
 like  to  make.
 13  hrs,

 The  second  general  comment  is
 about  a  further  intensification  of  the
 same  kind  of  thinking.  On  the  one
 hand,  we  go  on  talking  about  the
 need  for  technological  progress.  Every-
 body  keeps  on  talking  to  everybody
 down  to  the  poor  little  peasant  and
 saying,  “Why  don't  you  adopt  the
 more  developed  technical  pr  ?
 Why  don't  you  do  this,  why  don't  you
 do  the  other?,  a  whole  lot  of  things
 where  everybody  would  imagine  that
 the  one  thing,  Government  is  anxious
 to  secure  at  any  price,  js  rapid  techno-
 togical  changes.  Now,  one  of  the  most

 rapid  technological  changes  occurring in  the  world  today  is  in  the  use  of
 power,  not  merely  in  the  use  of  power, but  in  the  reneration  of  it,  Coal  is  giv-
 ing  place  to  furnace  oil;  furnace  oil  in
 certain  places  giving  way  to  diesel  oils, and  they  in  turn  are  substituted  by
 Petroleum  and  so  on,  A  tremendously
 Yapid  growth  of  not  merely  the  total
 power  content  of  the  industrial  effort
 is  taking  place,  but  also  the  character
 of  the  power  generation  is  changing the  world  over,

 What  are  we  trying  to  do  here?  We
 ure  trying  to  say,  ‘No,  no;  this  ig  ter-
 rible;  we  must  not  go  so  fast  with  all
 this.  We  must  revive  coa]  at  the  ex-
 pense  of  furnace  oil;  we  must  revive
 furnace  oil  at  the  expanse  of  some
 more  superior  fuel  and  so  on’.  We  are
 at  the  same  time  talking  of  going backwards  and  forwards  in  techno-
 logical  terms  that  do  not  make  any
 sense  whatsoever,

 The  third  general  comment 1  would
 like  to  make  is  that  it  is  astonishing
 to  suggest  that  to  draw  something  like
 Rs.  52  crores  annually  out  of  the  eco-
 nomy  by  way  of  these  additional
 excise  duties  is  not  going  to  affect
 the  price  level  at  all,  or  that  it  shou'd
 not  affect  jt  more  than  3  or  5  per  cent
 or  some  such  figure.  Jt  is  an  incre-
 dible  proposition,  In  the  first  place
 everyone  of  these  excise  duties,  in  so
 far  85  the  various  types  of  fuel  are
 concerned,  wil]  descend  upon  the  con-
 sumer  within  three  months,  some  of
 them  within  a  week,  and  there  is  10
 getting  away  from  it  that  it  will  de
 seend  ypon  him  in  terms  of  the  fuel
 he  uses,  in  terms  of  the  transport  he
 uses,  in  terms  of  the  various  other
 Purposes  for  which  he,  in  the  first
 place,  directly  uses  power  or  fue]  in
 one  way  or  another,  A  whole  lot  of
 electricity  concerns  are  going  to  be
 affected  and  they  are  going  to  put  up
 their  power  rates  and  s0  on.  Second-
 ly,  to  suggest  that  these  other  im-
 Posts,  on  steel,  pig  iron,  iron  and  steel
 products,  copper,  zinc  and  many  pro-
 ducts,  are  not  going  to  descend  upon
 the  consumer  sooner  or  later—very
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 likely  sooner  than  later  because  of  the  आइस  पर  ।  आप  जानसे  हैं  कि  इस  वक्त economy  of  shortages  that  exists—is  a
 certainly  to  talk  something  to  a  lot  of  90  सैकड़ा  जहाज  फरनेस  आइल  पर  चलते
 gullible  people,  mostvof  whom  I  know  हैं,  कोयले  का  स्थन  अब  नहीं  रहा  है।
 sit  on  the  other  side.  They  secm  al-  फाइनेंस  मिनिस्टर  साहब  भ्रमणी  तरह  जानते ways  reidy  to  accept  this  contention.
 I  would  suggest  to  the  Finance  Minis-  हैं  कि  कॉरटलन  शिपिंग  करीब  करीब  समाप्त
 ter,  so  fur  ag  carrying  his  propovals  हो  रहा  है  1  कोस्टा  शिपिंग  रोज  जीता  हे in  this  House  is  concerned,  that  every  प्रौढ़  जिस  3  े six  months  he  can  go  ahead  with  more  (जानता  है।  अगर आप  चाह  a
 duties,  talking  ull  kinds  of  things  कि  हमारे  जहाज  आपके  पार्ट  तक  पहुंचें about  the  needs  of  the  economy  and  a  an
 they  will  say,  ‘Ha,  he;  shabash  it  isa  ता  केम  से  कम

 फर्नेस  आइन  पर  है इब टी
 wonderful  thing;  let  us  have  more  आ-  मत  कनी  चाहिए  ।  आपने  शिप  ओन सं
 cise  duties;  let  us  have  more  import  को  दस  परसेंट  ज्यादा  भाड़ा  सेने  की  छूट ies  »  duties  of  al)  kinds;  i duties  let  us  have  duties  of  al)  kinds  दे  दी  लेकिन  दतरों  तरफ  उसका  दूना  आप any  if  anyone  says  the  prices  will  go  le
 up:  We  doubt  whether  they  will  go  up;  लर  हैं  आपको  समझना  चाहिए  कि
 if  they  still  go  up,  let  them;  we  ०  9  हारा  कम्पीटीशन  अमरीका,  इंगलैंड  शादी mind.  But  we  must  go  ahead  with  mars  :
 these  duties,  Let  us  not  mind  the  इशारा.  फारिग  मारकेट  में  है  -  आज  इंगलैंड
 emntradictions,  jet  us  ignore  the  bur-  में,  अमरीका  में  फांस  में  तेल  सस्ता  है  कौर
 dens,  let  ug  have  tremendous  duties  हमारे  यहां  महंगा  है  1  ऐसी  अवस्था  में  हम slapped  on”,  I  could  single  out  parti-
 cular  items  and  go  into  details,  but  कैसे  इन  देशों  से  कम्पीट  कर  सकते  हैं  t
 the  genera]  structure  that  is  gradually  इसलिए  मेरा  आप  से  बड़े  अदन  से  प्रार्थना
 deve'oping  is  80  utterly  uneconomic
 ang  harmful  to  the  country  that,  है  कि  इस  बात  को  देखते  हुए  कि  हमारे  सामने
 obviously,  all  of  it  is  wrong.  इंटरनेशनल  मार्केट  में  कम्पीट  करने  का

 One  word  Sir,  about  sub-clause  (त)  सवाल  है,  आपको  चाहिए  कि  हमको  इस
 of  clause  28  which  the  Finance  =
 Minister.  wants”  १०  amend,  ७  नायक  बनावे  कि

 हम  इंटरनेशनल  मार्केट

 cause  he  feels  that  आ  a  moment  में  दूसरे  मुल्कों  के  साथ  कम्पीट  कर  सकें  t

 boy  fe  bl  know  ee  Pars  ऐसा  न  हो  कि  इस  यूटी  के  कारण  हमारा ¢  printer  Made  one  slip.  6  ara
 Was  right,  and  the  proof  copy  was  फेट  इतना  ज्यादा  हो  कि  हमारे  जहाजों  से
 right,  But  finally  they  came  up  with  कोई  सामान  लाना  पसन्द  न  करे  ।  अगर
 this  Finance  Bill  printeg  with  a  सा  तो  जो  रुपया  आपने  जहाजों  पर further  reduction  of  Rs.  10,  in  this  ae  mm

 t  oe
 particular  duty.  I  suggest  that  that  'इनवेस्ट  किया  है  वह  बेकार  हो  जाएगा  ।
 One  little  might  of  mercy  that  was
 the  printer's  error  perhaps  in  sub-  इसलिए  मेरी  प्रार्थना  है  कि  इस  पर
 clause  (ते)  of  el  26  ought  to  remain.  विचार  करे  करने 1  oppose  that  amendment  of  the  फिर  से  करे भोर  फाइल  पर  से

 Finance  Minister.  ed)  कम  करें  ।

 भी  रथ नाथ  सिह
 :
 भय  म्तोदय,  §hri  D.  ए.  Sharma:  |  am  रण  a  great

 आपको  मालूम  है  कि  भाजक  युद्ध  1.  =  nancial  expert  and  I  am  not  given  to

 t
 1

 को  तक  म्  भ  अरुन  रमक o  are
 कहते  हैं।  अगर  खदान  ख्वास्ता  पानी  पर  भी  of  economics  and  who  are  more
 जड़ाई  आ  गयी  तो  हम  लोग  ही  काम  आएंगे।  propagandists  than  ists,

 for  in-
 stance,  the  gentleman

 ahaha  Tg
 by

 आपने  my  hon,  friend.  The  Forum  Frée मेहरबानी  करके  हमारे  ऊपर  भी  Enterprise  has  been  very  kind  to  me
 बहुत  ज्यादा  ड्यूटी  सगा  दी  है,  'फर्नेस  and  they  send  me  literature which  I
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 road  dutifully  and,  if  I  can  say  50, religiously,  because  I  want  to  know what  light  is  there  on  the  other  side of  the  hill.  But  I  find  that  most  of
 these  things  are,  I  should  say,  propa- ganda  rather  than  sound  economics,

 Of  course,  I  do  not  stand  to  justify whatever  the  Planning  Commission does.  I  think  nobody  has  said  more
 harsh  things  about  the  Planning  Com-
 mission  than  I  have  done.  And  if
 there  is  need  for  it,  1  will  say  harsh
 things  in  future  also  because  I  know that  the  Planning  Commission  has  be-
 come  a  kind  of  out-of-date  thing.
 Anyhow,  that  is  not  the  point  at  issue
 here.

 When  I  look  at  this  clause,  I  find
 one  thing.  There  15  what  you  might eall  pi  1  develoy  t,  there  is
 what  you  might  call  integrated  deve-
 lopment;  there  is  what  you  might  call
 piecemeal  taxation  and  there  15  what
 you  Might  call  inlegrated  taxation.
 Now,  if  I  understand  it  aright—I  am
 a  very  common  Man  with  less  than
 common  intelligence—I  must  say  that
 the  whole  of  this  clause  is  a  piece  of
 integrated  financial  taxation,  In  other
 words,  it  is  a  house  built  of  so  many
 bricks.  If  you  remove  one  brick,  I
 think  the  whole  house  falls.

 My  hon,  friend  over  there  produced a  telegram  he  received  from  one  of
 his  constituents.  I  am  very  happy  that
 he  is  so  much  in  touch  with  his  con-
 etudents.  I  do  not  know  whether  he
 will  change  that  constituency  next  time
 or  will  stick  toit,  But  the  fact  of  the
 matter  is  that  Punjab  is  known  for  its
 transport  industry.  I  think  the  Pun-
 jab  leads  the  whole  country  in  the
 matter  of  the  transport  industry,  In
 Punjab  in  my  constituency,  there  are
 ao  Many  private  transport  unita  ope-
 rating.  The  Punjab  Government  also
 run  buses  of  that  kind.

 Vietor  Hugo  said—he  was  in  love—
 “to  raise  one  object  to  the  position  of
 God  and  to  reduce  the  whole  universe

 to  one  man,  this  is  love.”  I  think  this
 is  what  my  hon,  friend  Shri  Masani
 hag  done.  He  has  reduced  the  whole

 thing,  the  whole  transport  problem,  to
 hig  constituency.  1  can  understand
 how  much  he  loves  his  constituency and  how  much  he  loves  this  private
 transporter  who  has  sent  this  telegram to  him,  My  feeling  is  this,  There  5
 no  doubt  about  it  that  these  duties
 have  been  raised,  there  is  no  doubt
 about  it  that  the  navy  will  be  hit  hard
 as  my  hon.  friend  says,  Whatever  we
 do,  the  navy  is  going  to  be  hit  hard
 according  tu  Shri  Raghunath  Singh.
 We  do  not  know  what  we  should  do.
 But  I  feel  that  thig  whole  thing  has
 been  done  in  a  particular  contex:,  the
 context  of  our  balance  of  payments
 Position,  the  context  of  our  defence
 expenditure,  the  context  of  our  diffi-
 culties  in  other  fields,  Now,  if  you
 want  to  remove  the  duty  on  one  thing,
 I  do  not  know  why  you  should  not
 remove  the  duty  on  other  things  also.
 Therefore,  1  feel  that  in  the  interests
 of  financial  neatness  and  ‘tidiness,
 financial  equality  and  financial  integ-
 rity,  the  whole  thing  should  stand  az
 it  is,

 The  Finance  Minister  has  been  very
 susceptible  to  the  appeal  made  by  my
 hon.  friend  Shri  Khadilkar  who  re=
 presents  a  union  of  transport  workers
 consisting  of  10,000  members,  My  God,
 I  thought  he  would  say  ten  lakhs  or
 one  lakh,  On  such  a  small  basis  to
 come  te  such  a  big  conclusion  I  think
 is  a  kind  of  fallacious  thinking.
 Therefore,  1  think  that  if  the  Finance
 Minister  thinks  that  without  dislo-
 cating  the  financia]  structure  of  this
 country  which  he  has  in  view  by  bring-
 ing  upthis  second  Finance  Bill,  be  can
 give  them  any  concessions,  he  may  do
 so,  but’  my  feeling  is  this  that  nothing
 should  be  done  ‘piecemeal,  because
 the  moment  we  start  doing  things
 piecemeal  in  the  interests  of  this  in-
 dustry  or  that  industry,  in  the  ine
 tereats  of  this  propaganda  or  that
 agitation,  I  think  our  whole  house
 collapses.  Therefore,  1  would  submit
 that  the  whole  house  collapses  #  this
 Clause  26  in  taken  away,  Since  finan-
 cial  urgency  demands  it,  it  should
 stand  intact  and  not  be  meddled  with
 or  trifle”  with.
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 Shri  K.  क  Malaviya  (Basti):  1  wish

 to  take  this  opportunity  of  drawing the  attention  of  the  Government  to
 the  situation  of  petroleum  products which  faces  us  now,  and  which  we
 cannot  ignore,  It  is  with  regard  to the  absence  of  a  fue]  policy.  The
 Government  should  fix  the  prices  of
 various  items  of  fuel  by  putting  them
 all  into  one  basket.

 1  quite  agree  with  my  hon,  friend
 Shri  D,  om  Sharma  that  we  have  so  far
 been  following  a  picemea]  policy of  taxation  for  certain  items  which
 fall  within  one  group,  such  as  petro- leum  products.  This  piecemeal  policy has  been  followed  for  some  time  to
 the  disadvantage  both  of  industry

 .and  of  the  production  and  consump-
 tion  of  petroleum  products  in  the
 country,

 We  have  an  almost  inexhaustible
 source  of  coal,  lower  grade  and  second
 grade.  The  programme  of  production
 of  coa]  has  received  a  setback  because
 our  hasig  on  of  pet-
 Toleum  products  had  been  of  a  piece-
 meal  character  The  prices  were
 goverened  more  by  the  desire  of  col-
 lecting  revenues  than  of  creating  an
 integrated  fuel  policy.  Such  a  policy
 alone  will  guide  the  prices  of  the  en-
 tire  petroleum  products  and  coal  in  a
 proper  manner,

 T  am  of  the  view  that  in  our  deve-
 loping  economy  we  should,  so  far  as
 it  is  possible,  encourage  production
 of  coal,  whether  it  is  in  the  public
 sector  or  private  sector.  It  can  be
 done  only  when  there  is  a  margin
 of  profit  for  those  who  produce  it,  It
 is  known  that  the  coal  industry  is  not
 making  much  profit  for  the  producer.
 Therefore,  I  suggest  that  the  entire
 taxation  policy,  which  is  today  based
 on  individualistic  considerations,
 should  be  put  into  one  basket  and  8
 fuel  policy  shoulg  be  devised  by  which
 coal  is  also  aged.
 Wherever  consumption  of  certain
 petroleum  products  have  been  stabi-
 Nsed  for  instance,  diese]  and  furnace
 जा  in  coastal  shipping,  light  diesel  oil
 somewhere  else,  kerosene  in  the

 countryside  etc,—they  should  be  शान
 couraged,  and  the  prices  should  be
 Pooled  so  that  the  loss  on  one  could
 be  made  up  by  the  profit  on  the  other. If  coal  is  also  bracketted  with  other
 fuel,  I  am  quite  sure  that  the  re-
 venues  will  not  be  adversely  affected. The  pressure  of  prices  will  glso  not  be
 felt  by  the  consumer,

 Today,  unfortunately,  the  price  in-
 crease  in  kerosene  is  having  its  bad
 effect  in  the  countryside.  I  am  not
 particularly  opposed  to  the  idea  of  a
 little  increase  in  excise  duties  because
 I  know  that  it  is  infinitesmal  fraction
 of  the  entire  price  structure  The
 black  market  price  of  kerosene  how-
 ever  is  creating  havoc,  There  is
 imbalance  in  distribution,  Govern-
 ment  is  not  doing  anything  to  regula-
 te  distribution  ang  they  cannot  escape
 the  blame  by  saying  that  they  have
 handed  over  the  distribution  to  the
 State  Governments  and  individual  re-
 tailers  and  therefore  they  are  nat
 responsible  for  this  price  market.

 I  suggest  that  the  Government  ap-
 points  a  high  power  committee  to
 work  out  a  fuel  policy  in  regard  to
 prices  and  production,  which  will  ultl-
 mately  go  to  encourage  Industrial  pro-
 duction  as  Well  as  assure  healthy  con-
 sumption  of  oil,

 Shri  T.  T.  Krishnamachari:  This
 being  the  last  clause,  it  is  natura]  that
 hon.  Membera  opposite  increased  the
 emphasis  of  their  opposition.  My  hon.
 friend  probably  had  an  unpleasant
 evening  or  a  difficult  morning,  he  is  a
 little  more  vituperative  than  usual,  but
 I  do  not  propose  to  take  up  anybody's
 cause,  of  this  economist  or  that  eco-
 nomist.  You  can  praise  one,  but  you
 need  not  condemn  the  others.  I  have
 no  doubt  that  the  economist  that  he
 has  in  mind  38  a  goog  man,  that  he  is
 an  efficient  Man  internationally  known
 or  not  I  do  not  know,  but  there  are
 also  other  good  men.  I  do  not  know
 why  others  should  be  charlatans
 merely  because  you  have  got  to  praise
 one.  I  can  fay  that  the  han,  Member
 there  ig  an  excellent  man,  but  that
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 does  not  mean  that  the  other  people have  all  to  be  blackguards.  They  are
 not.  Anyway,  that  is  by  the  way,

 A  lot  of  eloquence  naturally  came  in
 regard  to  this  ugly  Government,  with
 its  policy  of  grinding  the  poor  who
 are  wailing  for  deliverance.  I  do
 not  know  if  some  people  are  going  to
 Pray  as  they  did  for  the  Gitacharya  to
 eppear,  because  he  is  supposed  10
 come  every  yuga.  Maybe  something
 like  that  might  happen.  But  let  me
 deal  with  the  comparatively  insignifi-
 cant  points  which  I  have  been  trying
 to  press.  There  is  one  fact  which  has
 to  be  recognised  in  regard  to  oils
 and  that  fact  is  that  our  local  produc-
 tion  is  comparatively  small,  We  have
 to  import  a  considerable  quantity  of
 oil.  My  hon.  friend  Shri  Malaviya
 mentioned  this,  The  fuel  policy,
 the  pricing  policy  and  the  distribution
 Policy  hag  got  to  be  evolved.  As  he
 also  pointed  out,  while  the  additional
 cost  per  bottle  of  superior  kerosene
 might  be  negligible,  the  price  at  which
 it  sells  is  something  much  more.  I
 do  not  mind  telling  the  House  a  story
 if  I  can.  When  I  was  comparatively
 free,  I  was  walking  along  the  road
 one  evening.  An  old  man  attracted  my
 attention  because  he  had  a  long  step
 and  swinging  arms.  Then  he  passed
 me  and  came  back  again  and  said  to
 me:  you  are  TTK.  I  said,  1  am  the
 fellow,  He  showed  the  bottle  of
 kerosene,  it  was  tied  with  a  string,
 and  he  said;  see  this.  “What  do  you
 want  me  to  see".  “What  is  there  in
 the  bottle?”  “In  the  bottom,  two
 inches  of  water”  I  told  him  and  asked
 him,  “why  did  you  buy  ate  I  can-
 not  help  it;  I  have  got  to  light  my
 lamp  at  home;  I  have  not  got  electric
 light  like  you  people  ang  the  man
 there  says,  take  it  or  leave  it,”  It  is
 true;  it  has  happened.  From  the  dis-
 tributive  angle  we  are  not  serving
 the  people  85  we  ought  to.  The  man-
 ner  of  distribution  of  these  products,
 giving  it  to  big  companies  who  in  turn
 give  it  to  their  own  contractors  who
 again  adulterate  it  besides
 high  piice  something  that  has  got  to

 charging’

 be  remedied  and  remedied  soon.
 While  I  agree  that  all  duties  are  wrong
 and  if  I  can  remove  them  [  would
 like  to,  the  actual  effect  of  these  in-
 creases  statistically  makes  it  look
 absurd.  Of  course  my  hon.  friend  will
 say  that  the  statistics  is  all  wrong.
 There  may  be  some  statistician  who  is
 श  paragon;  everybody  else  happens  to
 be  a  blackguard.  I  have  been  told
 that  in  regard  to  transport  of  goods
 the  normal  freight  charge  per  ton
 kilometre  is  about  ten  paisa;  the  in-
 crease  in  duty  would  be  26  paisa;
 therefore  the  increase  is  0.26  per  cent.
 The  normal  charge  for  passenger
 kilometre  is  three  paise;  sometimes  it
 is  more;  the  increase  will  be  029
 paisa,  Therefore,  it  is  one  per  cent.
 Of  course  it  is  quite  likely  that  some-
 body  would  say:  how  could  I  add  one
 per  cent;  I  would  add  one  paisa,  |
 do  not  say  that  it  jg  not  possible.

 The  other  ooint  that  was  made  was
 in  regard  to  the  GATT  bound  item.  1
 am  {old  by  experts  that  this  docs  ro’
 foul  our  agreement  because  we  have
 a  small  production

 Shri  M.  के.  Masani:  How  much?
 Shri  T.  प  Krishnamachari:  Mr.

 Masani  might  understand  that  the
 consideration  is  not  what  the  pro-
 duction  is;  the  corcideration  js  whe-
 ther  it  fouls  the  agreement.  Produc-
 tion  might  be  infinitesimal:  it  may

 be  small.  But  there  is  production  on
 which  you  can  have  a  dutv.  In  any
 event  I  am  told  that  GATT  specifi-
 cally  permits  levying  counterveiling
 duties  equa]  to  excise  duties.

 In  regard  to  furnace  oil,  I  have
 been  told  that  we  are  going  back  to
 the  old  days.  I  do  not  know,  prehaps five  ar  six  births  before  when  प  was
 living  in  a  cave,  Mr.  wasani  i-  found
 of  quoting  I  have  here  &  letter
 written  by  a  person  called  Higginson;
 Colombo  Plan  Fuel  Efficiency  Expert,
 National  Productivity  Council,  to  the
 Times  of  India  on  (27-8-1965,  It  is  a
 long  one  and  1  do  not  want  to  take
 the  time  of  the  House  by  reading  the
 whole  of  it:
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 “From  my  own  vosition,  that
 of  a  specialist  in  fuel  efficiency
 brought  to  India  to  advise  Indian
 industry  on  fue]  economy,  IT  can-
 not  but  say  that  in  some  ways
 the  heavy  duty  may  be  of  final
 benefit  to  the  management  of  in-
 dustrial  premises.  Indian  indus-
 try  is  too  complacent  concerning
 the  amount  of  waste  of  fuel  and
 of  heat  which  occur:  in  almost
 every  factory  in  the  country.”

 He  concludes.
 “If  the  new  tax  makes  indus-

 try  think  about  fuel  oil.  then  the
 tax  will  be  most  beneficial  both
 to  the  finances  of  the  country  and
 to  the  running  expenses  of  vir-
 tually  every  mill  or  factory
 which  uses  fuel  oil.  The  point
 of  the  tax  is  that  it  hurts  most
 those  who  waste  most  and  is
 thus  in  my  opinion  quite  the
 right  thing.”

 T  mean  that  you  can  quote  opinions
 @g  You  can  say  thing:  also.  It  is  pos-
 sible.  I  heard  a  story,  when  I  was  a
 student;  a  professnr  of  mathematics
 went  to  Irelang  and  stayed  in  a
 house.  Somehow  the  landlady  did
 not  like  him  and  she  started  being
 vituperative.  The  poor  man  diq  not
 know  what  to  say.  Finally,  after  ten
 minutes,  he  yseq  all  the  geometrical and  algebrical  terms  like  isoclinic
 triangle  and  rhombus.  rhombi,  and
 finally  she  chut  up.  I  qo  not  think

 1  can  produce  so  much  of  that  language
 for  my  hon.  frieng  Mr,  Masani.

 May  be,  I  can  speak  in  a  language
 which  he  does  ont  know,  the  Telugu
 language  js  a  beautiful]  Jancuage,
 even  an  abuse  in  that  language  is
 sometimes  beautiful  and  Mr.  Ranga
 knows  it.  You  can  probably  usc  it
 but  that  is  not  the  purpose  here.

 My  hon.  friend  Shri  Raghunath
 Singh  who  has  go  responsibility  for
 the  development  of  shipping  men-
 tioned  this  point;  I  could  say  that
 this  matter  was  discussed,  I  could  see
 the  disadvantage  that  custal  shipping
 is  placeg  in  while  the  foreign  ship-
 ping  gets  the  bencfil  of  rebate  in  ex-

 ise  duty.  I  have  promised  to  have
 that  matter  examineg  ang  I  do  hope
 we  will  be  able  to  something
 rbout  ft.

 1  am  very  grateful  for  the  support
 that  I  had  from  friends  cn  this  side.
 the  very  valuable  support  from  Prof.
 Sharma.  He  said  about  the  idea  of
 an  integrated  picture.  Of  course  it
 is.  If  anything  goes  wrong  and  we
 find  that  something  has  to  be  done,
 we  will  do  it  if  it  is  necessary  and
 desirable.  But  the  major  point  you
 have  to  think  of  is  this,  There  is
 the  question  of  transport.  I  am
 somewhat  old  fashioneg  for  two  कमन
 sons  probably  because  |  am  so  wedd-
 ed  to  this  Government  and  its  poli-
 cies.  I  hope  my  hon,  col'eague  =  the
 Railway  Minister  will  not  be  offend-
 ed.  1  feel  that  one  of  the  greatest
 assets  that  we  have  in  this  country
 is  the  Railways  and  it  is  to  be  ‘sup-
 porteq  and  it  has  to  do  better.  In
 fact  one  of  my  friends  pointed  out
 to  me:  the  Railways  are  using  dierel
 oll  in  a  greater  measure.  It  is  to  be
 watched,  What  we  are  going  is  that
 in  certain  regions  where  the  freight
 that  is  taken  up  by  coal  is  very  high,
 we  use  diesel  oil,  Maybe,  we  have
 to  think  about  it  again.  Of  course
 diese)  transport  so  far  as  the  ral!-
 ways  are  concerned  takes  a  much
 bigeer  loag  than  the  normal  steam
 locomotive.  It  may  perhaps  be
 cheaper  to  have  electric  Jocomotives
 if  we  can  have  electricity.  Thee
 afte  matters  which  are  being  consi-
 dered  al}  the  time,  Tr  cannot  escape
 the  feeling  that  while  the  Railways
 in  this  country  are  not  fully  useg  we
 have  to  put  some  check  on  the  mode
 of  transport  which  involves  qnly  one
 thing,  heavy  expenditure  of  foreign
 exch  These  iderations  are
 before  us  and  if  changes  are  neces-
 sary  they  will  be  made.  But  for  the
 time  being.  statistically  1  can  say  that
 it  does  ont  affect.  Ip  reality,  how-
 ever,  a:  my  hon.  friend  Mr.  Malaviva

 the  is  not  only
 cheated  and  made  to  pay  a  higher
 price  but  also  get,  things  of  bad
 quality  such  as  water  being  mixed
 with  oil.  T  feel,  therefore,  that  the
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 negative  attitude  of  my  hon.  friend 10  Mr.  Speaker: Does  he  say  that  he be  ace  dated  by  Pressed  “Ayes”  and  something  e'se
 is  shown? ans,

 Mr.  Speaker:  The  question  is:
 Page  19.  line  2,  for  “Eighty”,  Shri  Krishnapal  Singh:  Yes.  Sir.

 substitute  “Ninety”,  (3.
 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:
 Page  18,  omit

 (14)
 The  Lok  Sabha  divided.

 Shri  Krishnapal  Singh
 The  indication  on  the  panel  shows  it
 wrongly.

 lines  30  to  39.

 (Jalesar):
 Mr.  Speaker:  That

 Mr.  Speaker:  It  may  be  noted  down.

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power
 Sham  Dhar  Misra):
 I  was  on  another  seat.

 (Shri
 T  could  not  vote;

 may  also  be
 noted.

 Division  No.  11)  AYES  13.36  hrs.
 Alvares,  Shri  Himmatsinhji,  Shri  Ranga,  Shri
 Aney,  Dr.  M.S  Kemath,  Shri  Hari  Vishnu  Reddy,  Shri  Narasimha
 ‘Bade,  Shri  Kapur  Singh,  Shri  Sen,  Dr,  Ranen Badrudduia,  Shri  Koya,  Shri  Shastri,  Shri  Prakash  Vir heel,  Shri  कि.  Leakhmu  Bhewani,  Shri  ‘Solanki,  Shri Buta  Singh,  Shri  Limaye,  Shri  Madhu  Ten  Singh,  Shri
 ‘Chokravartty,  Shrimati  Renu  Masani,  Shri  M.R.  Trivedi  Shri  UM, Dali,  Shei  Misr,  Dr.  U.  Utiye  Shri Dandeker,  ShriN,  Muzoffar  Hussain,  Shri  ‘Werior,  Shri Gokaran  Prasad,  Shri  Nair,  Shri  Vasudevan  “Yasbpal  Singh,  Shri dsulshan,  Shri
 Haneda,  Shri  Subodh

 Alva,  Shri  A.S,
 Hubunath  Singb,  Shri

 ‘armen,  Shri  PC.

 ‘Omkar  Sith,  Shri
 Ram  Singh,  Shri

 NOES

 Harvani,  Shri  Ansar
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri

 oyndbvtr  Singh,  Shri

 Masuriya  Din,  Shri
 Mathur,  Shri  Shiv  Chetan
 Mehrotra,  Shri  Braj  Bihari

 ‘Rerua,  Shri  रि.  Jadhay,  Shri  M.L.  Mehta,  Shri  Jeavant
 Basappa,  Shri  Jamir,  Shri  5.G.  Minimata,  ह...
 Bhagat,  Shri  B.R.  Jeahi,  Shrimati  Subhdra  Miibra,  Shri  MP.
 Bhagwati,  Shri  Jyotishi,  Sbri  J.P.  ह  Yusuf,  Shri
 Bhanu  Prakash  Singh,  हाना  Kankatabai,  Shri  More,  Shri  K.1.
 Borooah,  Shri  P.G.  Keppen,  Shri  More,  Shri  5.5.
 Chabraverti,  Shri  P.  R.  Kelshing,  Shri  Rishang  Mukane,  Shri
 Chanda,  Shrimati  Jyotena  Khanna,  Shri  P.K..  Muthiah,  Shri
 ‘Chandrabhan  Singh,  Shri  Kindar  Lal,  Shri  Maskar,  Shri  P.S.
 Chandriki,  Shri  Koufalgi,  Shr  HV.  Neyer,  Dr.  Sushila
 Chaturvedi,  Shri  SN.  Krithna,Shri  MLR.  Paliwal,  Shri
 ‘Charan,  Shri  ¥.B,  Krishnamechari,  Shei  T.T.  Pande,  Shri  K.N.
 Des,  Shri  BLK.  Lalh  Sen,  Shri  Pandey,  Shri  B.S.
 Den,  Shri  e  ‘Laxmi  Bal,  Shrimati  Pandey, Shri  Vishwa  Neth Dey,  Shri  aE.  Mabtab,  Shri  Panna  Lal,  Shri
 Dineth  Singh,  Shri  Maimoona  Sultan,  Shrimati  Parashar,  Shri
 Disit.  shri  G.N.  MMaleviys,  Shri  K.D.  Patil,  Shri  V.L.
 Dubey,  Shri  R.G.  Malhotra,  Shri  Loder  J.  Pattabh]  Raman,  Shri  CR.
 ‘Dwivedi,  Shri  M.L.  Manen,  Shri  Pretep  Singh,  Shri
 Gebomari,  Shri  Masti,  Shri  0.0.  Ragbunsth  Singh,  Shr
 Gajrej  Singh  Rao,  Shri  Marendi,  Shri  Raj  Bahadur, Shri
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 Raju,  D.  छ.  Shastri,  Shri  Lal  Bahadur
 Ramanathan  Chettiar,  Shri  R.  Shree  Neryan  Des,  Shri
 Rane,  Shri  Shukla,  Shri  Vidya  Charan
 Rao,  Shri  Krish  Singh,  Shri
 Roy,  Shri  Bishwanath  Sey,  Shri  H.  com
 Sedhu  Ram,  Shri  Subberaman,  Shri
 Saha,  Dr,  s  क  Subramanyan,  Shri  T.
 Sahu,  Shri  Rameshwar  Sumat  Prasad,  Shri
 Saigal,  Shri  A.  s.  Swamy,  Shri  M.  P.

 Swaren  Singh,  डचों.
 Tahir,  Shri  Mohammad
 Tiwary,  Shai  K.  N.

 Samanta,  Shi  s  me
 gatyabhame  Devi,  Shtimati
 Sharma,  Shri  De
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 Tula  Ram,  Shri
 ‘Tyagi,  Shri
 Uikey,  Shri
 Varma,  Shri  Ravindra
 Veerappa,  Shri
 Verma,  Shiri  Dalgovind
 Virbhadra  Singh,  Shri
 Vy,  Shri  Redhelal
 ‘Wadiwa,  Shri
 Yadsh,  Shri  N.  क.

 Finance  Minister's  speech  of  August Mr.  Speaker:  The  result  of  the
 division  is  as  follows:

 Ayes  35;  Noes  106.  exchange  and  the
 The  motion  wag  negatived.  ment  position.

 Mr,  Speaker:  I  shall  now  put  =  speech  of  the Amendment  Nos,  15  and  16  to  vote.
 Amendments  Nos,  15  &  16  were  put

 and  negatived.
 Mr.  Speaker:  The  question  is:

 “That  clause  26,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted,
 Clause  26,  as  amended,  was  added  to

 the  Bill.
 Mr.  Speaker:  The  question  is:

 “That  the  Schedule  stand  part
 of  the  Bill.”

 The  motion  was  adopted,
 The  Schedule  was  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and
 theTitle  were  then  added  to  the  Bill.

 Shri  T.  T.  Krishnamachari:  1  move:
 “That  the  Bill,  ag  amended,  be

 passed.”
 Mr.  Speaker:  Motion  moved.

 “That  the  Bill,  ag  amended,  be
 pasged."
 हल  श्र.  Dandeker:  Mr.  Sp

 Sir,  I  rise  to  oppose  the  motion  that
 the  Bill  as  amended  be  passed  and
 I  do  so  mainly  in  relation  to  those
 objectives  of  the  Bill  which  are  set
 out  in  paragraphs  10  ang  11  of  the

 1073  (ai)  LS—6

 k.

 19,  mainly  that  js  to  cay,  the  objectiv- es  concerned  with  problems  of  foreign
 balance  of  pay-

 This  Bill  ostensibly had  three  objectives  as  set  out  in  the
 Finance  Minister  on

 the  19th  August,
 13.37  hrs,

 [Mr  Deputy-Sreanen  in  the  Chair|
 In  the  first  place,  it  was  to  produce a  certain  amount  of  revenue  both  for
 the  current  year  as  well  as  for  the
 years  to  come,  Secondly  it  was  hoped that  this  Bill,  would  be  having  a  con-
 trolling  effect  on  the  rising  level  of
 internal  prices.  And  thirdly  the
 objective  was  to  favourably  ‘affect our  balance  of  payment  position. The  first  two  aspects  have  been  dealt
 with  at  some  considerable  length  in the  earlier  speeches.  1  was  waiting to  see  whether  the  Finance  Minister would  deal  at  all  with  the  foreign
 exchange  effect  of  this  Bill,  but  1 regret  to  say  that  except  for  some
 mumbling  about  the  import  substitu- tion  ang  the  necessity  for  Promoting exports  and  so  on,  there  was  no  co- gent  argument  as  to  the  precise  way in  which  this  Bill  would  be  concern- ed  with  the  major  problem  of  the per-istent  and  growing  imbalance  in the  balance  of  Payments  that  is  facing the  country  today.

 This  is  not  the  occasion  on  which one  should  go  into  the  merits  and
 demerits  of  devaluation,  and  1  would like  to  say  at  once,  right  at  the  out- set  that  1  am  not  satisfied  that  this
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 is  an  opportune  moment  for  devalua-
 tion.  Devaluation  would  pe  a  major
 Surgical  opeartion  not  to  be  accept-
 ed  unless  it  is  inevitable.  Having
 said,  however,  that  I  do  not  consider
 this  to  be  the  proper  occasion  to  go
 into  any  great  detail  about  the  speci-
 fic  merits  or  the  demerits  of  that
 operation,  7  woulq  like  to  say  also
 that  there  is  nothing  in  the  policies
 of  Government  during  the  whole  of
 this  year  so  far,  nor  in  the  projected
 policies  of  Government  that  give  any
 indication  or  any  satisfaction  or  any
 reason  to  hope  that  those  policies will  be  such  a;  are  calculated  to  im-
 Prove  our  balance  of  payment  posi- tion  at  all.  Indeed,  Sir,  the  only
 thing  that  the  Government  seems
 trying  to  do,  the  only  thing  it  is
 striving  for,  is  to  postpone  the  evil
 day  until  after  the  general  elections.
 In  the  meanwhile,  all  the  mistaken
 Policies  of  Government,—fiscal,
 monetary  and  general  economic  poli-
 cles—would  continue  to  be  main-
 tained  and  pursued  with  an  obstinacy that  is  really  incredible.  Therefore,
 I  would  like  to  say  further  that  if
 these  are  the  policies  that  are  to  be
 followed,  and  if  all  that  is  happen-
 ing  is  merely  designed  to  postpone
 devaluation,  then  that  remedy  later
 would  be  far  worse  than  to  accept the  operation  now.  I  would  suggest that  the  Heuse  must  seriously  censi-
 der  even  at  this  atage  whether  this
 Bill  is  at  all  adequate  fer  one  of  the
 maln  purposes  for  which  jt  was  sup-
 Poseg  to  have  been  brought  before this  House.

 I  accept  that  criticism  of  that  kind
 does  involve  two  responsibilities.  It
 involves  the  responsibility  firstly  to
 indicate  or  at  any  rate  to  accept  that
 there  must  be  some  other  practical
 alternatives  that  could  be  formulated
 and  adopted;  and  secondly  the  res-
 ponsibility  to  undertake  to  show  what
 such  an  alternative  policy  could  be.  I
 accept  these  responsibilities  and  I  would
 like  to  spend  the  next  few  minutes
 in  trying  to  outline  in  my  own  hum-
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 ble  way  what  I  conceive  to  be  a  po-
 licy'  that  could  be  adopted  with  some
 teasonable  prospects  of  getling  our
 balance  of  payment  position  under
 contro]  and  thereby,  not  merely  fos:-
 poning  devaluation,  but  making  1
 quite  unecessary.

 The  policy  that  I  have  to  recommend
 can  be  divideg  into  two  parts—\(i)  it
 seeks  to  isolate  and  immediately  to
 apply  those  beneficial  elements  of  the
 cure  which  devaluation  itself  would
 force  upon  us,  while  rejecting  those
 other  features  of  this  drastic  opera-
 tion  which  would  impose  intoierable
 burdens;  (ii)  on  the  other  hand  it
 endeavours  to  initiate  atthe  same  time
 some  basic  treatment  so  as  not  to  ag-
 fravate,  but  to  alleviate  and  if  pos-
 sible  to  liquidate  the  present  situa-
 tion,  which  can  only  be  described  as
 a  situation  fraught  wilh  the  almost
 compelling  necessity  of  resorting  to
 devaluation.

 Approaching  the  problem  in  this
 fashion,  the  imediate  fisca]  and  monc-
 tory)  measures  required  would  be  8
 not  altogether  unpleasant  mixture.
 Three  of  them  are  concerned  with  the
 importing  end  and  go  together.  They
 require  the  first  place;  a  selective,  but
 drastic  inhibition  of  imports,  such  as
 that  contained  in  clause  25  of  this  Bill
 but  to  which  प  was  opposed  merely  be-
 cause  as  an  isolated  measure  it  was  the
 wrong  end  of  the  stick  to  begin  the
 process  from.  My  approach  does  in-
 volve  a  selective  and  drastic  inhibi-
 tion  of  imports;  but  at  the  same  time
 it  also  requires  the  immobilising  of
 currency  to  some  extent.  I  suggest,
 therefore,  that  the  first  part  of  the
 clause  namely,  the  inhibition  of  imports
 shou'd  be  brought  about,  in  the  same
 way  as  by  devaluation,  but  by  a
 structure  of  import  duties  selectively
 arranged,  more  or  less  on  the  lines
 proposed  in  this  Bill,  so  that  it  serves
 the  general  function  of  devaluation
 without  affecting  grievously  those  es-
 sential  imports  that  we  would  still

 like  to  have  at  not  unduly  high  prices.
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 ‘The  second  part  af  this  remedy,

 which  is  entirely  and  totally  absent
 from  the  Bill  before  the  House  and
 concerning  which  there  are  no  propo-
 sais  before  us  consisis  in  blocking  ‘n.o,
 if  I  may  so  call  it,  an  “anti-uetlation
 account”,  the  entire  additional  pevenue
 resulting  trom  these  duties,  if  tnese
 duties  are  really  and  honestly  intend-
 ed  as  an  alternative  to  devaluauon,  One
 uf  the  important  consequences  of  de-
 valuation,  properly  so  called,  अ  not
 mere.y  that  it  puts  up  the  cost  of  the
 imported  goods  across  the  board,  10
 the  extent  and  in  proportion  to  the
 devaluation  that  you  May  have  accep-
 ted,  but  that  at  the  same  time,  what
 happens  is,  that  such  imports  as  do
 come  in  despite  such  increase  in  their
 value,  extinguish  additional  currency
 Proportionately  to  the  extent  of  -he
 devaluation.  In  other  words  imports
 after  devaluation  result  in  the  com-
 Plete  elimination  from  circulation  of
 larger  quantums  of  equivalent  cur-
 tency  at  the  new  rate  of  exchange.

 Hence  if  clause  25  of  the  Bill,  which
 thig  House  hag  been  pleased  to  pass
 is  to  have  any  effect  whatsoever  as
 an  anti-devaluation  device  and  not
 merely  as  a  device  for  postponing
 devaluation,  if  it  is  to  be  something
 like  a  practical  substitute  for  devalu-
 ation,—I  suggest  that  the  entire  in-
 creased  revenue  resulting  from  these
 additional  duties  must  be  frozen  com-
 pletely  into  an  anti-deflation  account.
 This  account  is  to  be  drawn  upon  only
 for  one  specific  purpose  which  I  shall
 presently  mention;  but  meanwhile,
 it  should  not  to  be  drawn  upon  or
 used  for  any  other  purpose,  neither
 for  current  revenue  purposes—as  in-
 deed  the  present  intentlon  is—nor  for
 investment  in  government  securitics
 aa  PL  480  counterpart  funds  about
 which  I  had  something  to  say  during
 the  course  of  the  last  budget  discus-
 sion,  nor  even  for  ways  and  means
 advances  to  Government.

 The  third  element  on  the  import
 policy  side  which  is  essential  if  de-
 valuation  is  not  to  be  resorted  to,  lies
 in  the  field  of  Rupee  Payment  trade.
 I  had  occasion  somedays  ago,  in  the

 cuurse  ui  the  debate  on  the  no  confl-
 dence  motion  to  say  soumetning  about
 ule  eVils  of  rupee  payment  trade,  I
 would  like  on  this  occasion  to  pul
 torward  my  views  in  a  more  positive
 way.  1  suggest  first  that  export  earn-
 ings  in  the  Hupee  Payment  trade  must
 precede  import  commitmenty  in  the
 Kupee  Payment  trade,  At  present  it
 ig  entirely  the  other  way  round,
 Secondly,  imports  in  the  Rupee  Pay-
 ment  trade  must  be  very  substantially
 less  than  exports,  the  difference  to  be
 utilised  for  payments  against  invisibls
 imports  from  Rupec  Payment  coun-
 tries  and  for  payment  of  our  foreign
 Rupee  Debt  and  interest  thereon to  the
 Rupee  Payment  countries.  Thirdly,
 the  expenditure  in  India  by  the  Rupee
 Payment  countries  out  of  their  moun-
 ting  rupee  balances  out  of  this  trade
 should  be  rigorously  controlled,  in  the
 same  way  as  the  expenditure  in  India
 of  the  US  Government  out  of  their
 PL  480  counterpart  funds  is  today
 rigorously  controlled  in  consultation
 and  agreement  with  that  government.

 So  much  for  the  three  essential
 elements  in  so  far  as  the  import  end
 of  the  problem  is  concerned.  I  would
 now  like  to  say  a  word  or  two  about
 the  export  end.  Two  more  {ngredi-
 ents  of  the  mixture  have  to  be  appli-
 ed  at  the  exporting  end,  strongly  to
 stimulate  the  traditional  exports,  with-
 out  incurring  the  risk  of  diminishing
 the  free  foreign  exchange  earnings.
 One  of  the  apprehensions  concerning
 devaluation,  among  many  others  18
 that  while  it  may  have  the  necessary
 effect—import-wise  as  well  as  curren-
 cy-wise  in  relation  to  import.—there  is
 no  guarantee,  there  !s  indecq  some
 apprehension,  1  believe,  that  so  far  as
 exports  are  concerned,  the  exports
 may  not  be  stimulated  proportionately
 का  more  than  proportionately  to  the
 degree  of  devaluation,  with  the  result,
 that  you  may  end  up  by  earning  less
 foreign  exchange  than  you  otherwise
 would.

 1  therefore  suggest  two  things  at  the
 export  end  as  an  alternative  to  deva-
 luation.  In  the  first  place  Government
 may  use  the  blocked  antl-devaluation
 account,  to  which  I  referred  earlier  for
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 directly  subsidising  (to  the  extent  of
 say  10  to124  percent)  our  traditional
 exports,  where  the  elasticity  of  demand
 in  the  world  market  is  very  grcat,
 but  where  India  hag  actually  been
 ob:aining  a  diminishing  share  of  the
 growing  world  trade,  everybody
 knows  what  our  traditional  exports
 are.  But  I  do  not  think  many  pcople
 know  that  our  government  seem  to  be
 embedded  in  the  erroncous  view  that
 the  world  demand  for  these  goods  is
 inelastic,  as  if  we  cunnot  get  a  share
 of  the  market  that  somebody  vlse  is
 getting,  as  if  prices  have  no  effect
 either  on  our  share  or  on  the  totality
 of  world  demand,  and  os  if  the  total
 world  trade  in  these  traditional  goods
 is  not  in  fact  expanding.  I  question
 all  these  assumptions.  I  am
 of  the  belief  that  if  we  used  this
 blocked  anti-devaluation  account,  aris-
 ing  out  of  the  additional  customs
 duties  to  which  I  referred  earlier,  for
 the  purpose  of  subsidising  our  tradi-
 tional  exports,  the  scope  for  expansion
 of  our  store  in  that  markel  is  very
 considerable,  in  any  event  not  less
 considerable  than  the  extent  to  which
 the  total  volume  of  international  trade
 in  these  commoditics  has  been  expand-
 ing.

 Secondly,  if  our  obligations  under
 the  GATT  arrangements  stand  in  the
 way  of  our  app'ying  subsidised  sti-,
 mulus  19  our  traditional  export  indus-
 tries  in  that  way,  I  suggest  that  it  is
 a  matter  for  argument  with  the  GATT
 people,  it  being  urged  that  a  devalu-
 ation  by  124  to  20  per  cent  would
 have  achieved  exacthy  the  same  result
 without  however  offending  anv  of  the
 provisions  of  GATT;  and  GATT  could
 not  have  then  objected.  If  GATT
 cannot  object  to  what  would  virtually
 be  a  subsidy  across  the  board  for  el!
 exports  by  way  of  devaluation  by  a
 certain  percentage,  I  think  it  is  pos-
 sible  to  argue  before  GATT  that,  as
 an  alternative  to  devaluation,  if  the
 measures  of  the  total  kind  I  have  just
 described  were  applied  to  avoid  deva-
 luation  and  if  the  additional  customs
 duties  were  frozen  into  an  account

 used  only  for  this  particular  purpose,
 then  I  suggest  it  should  be  possible  to
 persuade  GATT  10  agree.  Anyhow,
 we  are  not  there  for  GATT,  it  is
 GATT  that  is  there  for  us.  GATT  is
 an  arrangement  for  the  benefit  of
 everybody  concerned.

 Finally  in  so  far  as  the  immediate
 treatment  is  concerned,  I  suggest  that
 we  scrap  clause  26  of  this  Bill  even
 though  it  is  now  too  late  for  me
 to  say  so.  Because,  while  clause  25
 could  have  some  bearing  on  the  bal-
 ance  of  payments  position  if  the  other
 arrangements  were  made  in  the  way
 I  have  indicated,  this  clause  26  has
 no  bearing  on  the  balance  of  payments
 Position  gt  all.  If  anything,  it  would
 put  up  the  internal  price  level  and,
 therefore,  operate  prejudically  to  our
 export  capability.

 I  would  now  like  to  indicate  the
 basic  treatment.  So  far  I  have  been
 talking  about  the  central  features  of
 the  immediate  treatment  as  an  शान
 native  to  devaluation.  Now  I  would
 like  to  indicate  the  essentials  of  a
 basic  treatment  which  might  liquidate
 the  present  devaluation  situation  and
 would  certainly  bring  about  conditions
 in  which  further  deterioration  in  that
 situation  would  be  arrested.  These,
 however,  are  measures  which,  I  am
 afraid,  Government  are  unlikely  to
 acceptable,  whatever  may  be  ‘their
 reactions  to  the  earlier  measures  I
 have  suggested.

 The  first  step  is  one  that  hag  been
 repeatedly:  promised  over  and  over
 again,  in  the  Finance  Minister's  state-
 ment  on  the  24th  December  last,  in
 the  Finance  Minister's  statement  of
 the  17th  February  of  this  year,  in  the
 President's  Address  of  the  17th  Feb-
 ruary  of  this  year,  in  the  Finance
 Minister's  statement  on  the  budget,
 in  his  17th  July  broadcast  and  in  his
 speeches  at  various  other  places,  the
 promise  of  drastically  curtailing  cur-
 rent  expenditure  and  all  non-plan  (Ox=
 penditure,  both  of  the  Central  and
 State  Governments.  I  suggest  that  the
 time  has  come  when  disaster  is  so  im-
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 minent,  at  any  rate  now,  these  pro-
 mises  ought  to  be  implemented  in  a
 drastic  way.

 Secondly,  there  should  be  a  drastic
 cutting  down  of  the  Fourth  Plan  in
 the  direction  of  cutting  out  outluys
 which  are  mere  clection  winning
 frills,  not  creating  assets  on  ground,
 and  outlays  creating  wasteful  unpro-
 ductive  assets  which  merely  impose  ia
 recurring  liability  for  operation,  main-
 tenance,  depreciation  and  interest  and
 also  outlays  on  projects  with  longer
 than  a  year  to  18  months  of  gestatien
 period.

 As  an  alternative  to  this,  because
 this  might  be  politically  unacceptable,
 -  think  we  shou'd  look  at  this  truth
 in  the  face  85  I  believe  the  country
 is  more  important  than  any  political
 point  that  we  might  make  here—I
 suggest  that  we  may  either  extend
 the  present  Plan  by  two  years.  or
 extend  the  Fourth  Plan  over  seven
 years.  When  that  is  done,  there
 would  be  time  for  the  resources  to
 match  upto  outlays,  time  for  consoli-
 dating  the  gains  and  making  up  the
 essential  deficiencies  and  shortfalls  of
 the  Second  and  the  Third  Plans  and,
 thirdly  for  arresting  the  present  growth
 of  negative  national  income,

 In  my  speech  on  the  no-confidenc?:
 motion  I  have  referreg  to  the  whole-
 scale  deterioration  in  public  utility
 services  and  in  physical  public  utili-
 ties.  This,  in  cconomie  terms,  means
 negative  national  income.  All  these
 figures  of  national  income  that  are  be-
 ing  trotted  out,  to  a  large  extent  they
 should  be  discounted  for  the  negative
 national  income  that  we  have  been
 earning  for  the  last  few  years.

 Failing  such  a  comprehensive  and
 integrated  approach  to  the  present  de-
 valuation  situation—an  attempt  that
 presents,  I  suggest,  a  constructive  ale
 ternative,  both  to  the  immediate  -olu-
 tion  and  also  to  the  problem  of  Jiquis
 dating  the  devaluation  situation,—un-
 less  this  sort  of  approach  is  made,  this
 Bill  must  be  opposed  for  the  simplc
 and  sufficient  reason  that  it  will  only

 aggravate  the  disaster  of  inflation  and
 render  devaluation  inevitable.

 1  Ranen  Sen  (Calcutta  East}:  Mr.
 Deputy-Speaker,  Sir,  now  that  the
 Bill  enters  the  thirg  stage,  व  will
 confine  myself  to  two  important  as-
 pects  of  gur  economy.  In  this  Bill
 there  is  a  provision  made  for  the
 benefit  of  people  who  have  amassed
 unaccounted  black  money.  This  Bill
 secks  10  give  them  sufficient  sops  and
 appeascment  so  that  they  could  run
 away  with  the  money,  The  measu-
 Tes  so  far  taken  by  Government  have
 compltely  failed  to  unearth  unaccoun-
 ted  money,  black  money.  The  policy
 which  the  Governmen,  is  now  pur-
 suing  is  nothing  but  appeasing  these
 very  persons  and  so  it  is  not  going  to
 suc.ecd;  nor  is  it  going  to  yield  any
 results.

 During  the  course  of  the  discus-
 sion  the  hon.  Finance  Minister  said
 that  hard  currency  is  scarce  in  India.
 Yel,  when  we  oopcn  our  newspapers
 in  the  morning  the  first  news  item
 that  we  see  is  about  Ministers  or  high
 सीड  vusiting  abroad,  squandering
 hard  currencies.  1  will  give  one  more
 exumple.  The  LIC  hus  recently  an-
 troduced  a  highly  mechanised  elec-
 tronic  computor  called  IBM  1410.
 When  the  industries  in  our  country
 are  suffering  for  want  of  foreign  ex-
 change  for  importing  essential  raw
 materials,  our  Government  is  permit-
 ting  the  squandering  of  foreign  ex-
 change  for  ॥  impor:  of  electronic
 devices  for  increasing  the  efficiency
 of  the  LIC,  The  hon.  Minister  as-
 sured  us  last  year  that  the  installa-
 tion  of  this  machine  will  not  result  in
 unemployment  or  retrenciment.  But
 the  way  in  which  things  are  progres-
 sing  jf  scemg  that  surplus  staff  in
 LIC  will  become  inevitable.  Now,
 following  the  footsteps  of  LIC,  pri-
 vate  ४  like  CH)  C
 Duntop  and  Union  Carbide  are  also
 installing  this  clectronie  computor.
 Thousands  of  workers  employed  in
 these  companies  will  become  redun-
 dant.  This  raises  two  questions—
 hard  currency  and  unemployment.
 These  questions  are  coming  up  again
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 [Dr.  Ranen  Sen]
 and  again.  As  time  passes,  unem-
 ploymen;  is  becoming  more  and  more
 serious.  Every  year  the  figure  of  ua:
 employment  is  rising.  When  our
 country  needs  hard  currency  for  de-
 velopment,  where  is  the  need  to  im-
 port  such  costly  machines  which
 throw  out  thousands  of  employed
 people?

 Then  I  come  to  the  question  of  small
 savings  by  middle  class  people.  1
 will  cite  only  one  example  to  show
 that  al)  these  talk  about  savings  bs
 middle  class  people  is  sheer  idle
 talk.  During  the  discussion  on  the
 Unit  Trust  Bill  in  December  1963  the
 Fince  Minister  stateg  that  it  is  mean*
 10  encourage  savings  by  middle  class
 people.  I  would  quote  him;

 “The  ordinary  investor  is  thus
 vrotected  automatically  against
 the  erosion  of  value  of  his  invest-
 ment  because  of  the  rise  in  the
 value  of  base  of  these  securities.
 These  “are  significant  advanta-
 ges  from  the  point  of  view  of
 individuals  who  have  some  money
 to  save  and  to  invest”

 14  hrs.

 Sir,  the  people  believed  in  the  state-
 ment  made  by  the  hon.  Finance
 Minister.  But  what  has  been  the
 result?  I  have  been  approached  by
 some  people  who  have,  listening  to
 the  speeches  of  the  hon.  Minister,
 Purchased  the  units.  What  is  the
 position  today?  The  purchasing  price
 is  always  higher  than  there-sale
 price.  That  means  that  a  unit  of

 Rs,  10  is  always  sold  between  Rs,  10°45
 to  Rs.  10°50  and  when  that  parti:
 cular  person  wants  to  re-sell  it.  be
 finds  that  the  price  is  Rs.  10°15  p.  or
 Rs.  10°20  p.  As  a  result  of  this,  if
 the  middle-class  people  who  are  mos-
 tly  the  buyers  of  these  units,  ex-
 cepting  a  handful  of  very  rich  people
 or  business  magnates  who  have  pur-
 chased  quite  8  large  number,  are  in
 distress,  they  are  not  in  a  position  to
 re-sel]  those  units  because  they  have
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 to  incur  a  loss  of  a  certain  amount
 of  moncy.  That  is  the  position.  They
 could  invest  that  amount  of  money
 —that  woulg  have  also  been  a  saving
 --in  the  savings  banks  and  they  could
 have  earned  much  more  out  of  theit
 savings,  Ag  a  result  of  all  this,  the
 Unit  Trust  18°  being  described  by
 middle-class  people  as  a  fraudulent
 manoeuvre  of  the  Government.  Such
 things  are  going  on  in  our  country.

 Sir,  I  want  a  definite  assurance
 from  the  Finance  Minister  whether
 the  electronic  computor,  which  have
 been  introduced  in  the  LLC,  which
 is  g  waste  of  hard  currency  and  at
 the  same  time  these  machines  result
 in  unemployment  among  the  middle-
 class  people,  are  being  done  awar
 with.  Following  the  footsteps  of  the
 Government  of  India,  even  the  pri-
 vate  sector,  the  oil  industry  and  other
 industries,  are  introducing  these
 machines.  I  want  to  know  whether
 this  thing  is  going  to  be  stopped  by
 the  Governmen;,  or  not.  Simply  say-
 ing  that  there  is  a  hard  currency
 crisis  jnvolved  and  that  you  want  to
 avoid  unemployment  will  not  satisfv
 anybody.  Such  statements  are  worth
 nothing.

 Lastly,  in  regard  to  certain  ques-
 tions  of  foreign  exchange  crisis,  ह
 want  to  make  g  suggestion  here—
 probably  nobody  has  made  that  sug-
 gestion.  In  Calcutta,  a  certain  com-
 pany,  Bird  &  Co.  ig  being  fined  to

 the  tune  of  Rs.  1:60.  crores  and  all
 that.  Today,  we  fing  that  there  are
 innumerable  instances  of  such  com-
 Panies  which  resort  to  over-invoic-
 ing  and  under-invoicing,  This  has
 been  the  scourge  in  our  country  and
 we  all  know  that  a  handful  of  big
 business  houses  resort  to  these  thing
 Is  it  not  necessary,  in  the  interest  of
 earning  foreign  currency,  to  take
 over  this  import  and  export  trade  ह0
 that  we  can  corner  the  foreign  cur-
 rency,  add  to  the  national  economy
 ang  add  to  the  development  of  our
 country  so  much  so  that  these  scan-
 dals  do  not  recur  again?
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 आ  उ०  qo  अ्रिवेवी  (मंदसौर)  :
 उपाध्यक्ष  महोदय,  इस  बिल  की  थर्ड  रीडिंग
 की  स्टेज  आ  गई  है  और  बिल  के  तीसरे
 वाचन  में  बहुत  सी  बातें  तो  नहीं  उठाई  जा
 सकती  हैं,  लेकिन  इस  बात  का  बड़ी  अफसोस
 होता है  कि  इस  सदन  में  इस  पर  आपत्ति
 क्यों  नहीं  की  गई  कि  वहां  पर  फ़िनांस  बिल,
 वित्त  विधेयक,  दूसरी  दफ़ा  क्यों  पेश  किया
 गया  है,  सैकंड  बजट  क्यों  पेश  किया  गया
 है।

 हमारे  संविधान के  अनुच्छेद  112  के
 अनुसार,  जिसका  हेडिंग  है  “प्रोसीड्यर इन
 फिनैंशल  मेरा",  बजट  का  प्रेजेन्टेशन
 प्रेजिडेन्ट  के  एं  ड्रेस  के  बाद  हो  होना  चाहिए।

 पहला  फिनांस  विल  8  मई  को  पास  हुआ
 था  ।  आखिर  ऐसी  क्या  आफत  भा  गई
 कि  उसके  तीन  महीने  के  बाद  ही  दूसरा
 फिनांस  बिन  यहां  पर  पेश  करने  की  जरूरत
 पढ  गई?  अगर  वाकई  कोई  आफ़त  भा
 गई  थी,  तो  संविधान  के  अनुच्छेद  86  के
 अनुसार  प्रेजिडेन्ट  ने  दोनों  हासिल  को
 बुलाकर  यह  बात  क्यों  नहीं  कही?  मुझे
 इस  आत  का  अफसोस  है  कि  सदन  में  किसी
 माननीय  सदस्य  ने  इस  बात  का  उल्लेख  नहीं
 किया  i  न  ही  यह  प्रश्न  उठाया  गया  कि
 यह  सैकंड  बजट,  यह  सैकंड  फिनांस  बिल,
 किस  आधार  पर  यहां  पेश  किया  गया  ।

 अगर  हम  संविधान  का  अनुच्छेद  112
 पढेंगे,  तो  हमको  मालूम  होगा  कि  हमारे  यहां
 फिनांस  बिल  साल  में  एक  ही  दफ़ा  उपस्थित
 किया जा  सकता  है।  लेकिन हम  देखते  हैं
 कि  यह  सैकंड  बजट  इस  तरह  पीछे  से  घुसेड़
 दिया  गया  ।  शासन ने  अनुच्छेद  117  के
 अनुसार  रिकमेंडेशन  तो  हासिल कर  ली,
 लेकिन  इस  बारे  में  प्रेजिडेंट  की  तरफ़  से
 हमारे  पास  कोई  मैसेज  तक  नहीं  आया  कि
 कि  क्यों  इस  बिल  की  आवश्यकता  बदा  हुई
 और  क्यों  इसको  पास  करना  चाहिए  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  हम
 इस  पार्लियामेंट  में  डेमोक्रेटिक  सिद्धान्तों  को
 पूर्ण  रूप  से  अपनाना  चाहते  हैं  और  उनके
 अनुसार  ही  सब  काम  करना  चाहते  हैं  ।
 लेकिन  गवर्नमेंट  ने  एक  डिब्टेटोरियल पालिसी
 भक त्या  कर  नी  है  और  यह  सोच  लिया  है
 कि  हम  जो  चाहें,  कर  सकते  हैं  हम  जब  चाहें
 संविधान  की  अवहेलना  कर  सकते  हैं,  उसको
 ठोकर  मार  सकते  हैं।  मैं  गवर्नमेंट  को  जताना
 चाहता  हूं  कि  अगर  वह  इस  तरह  खुद  ही
 प्रजातन्त्र  का  हास  करना  चाहती  है.  इस
 सतरह  संविधान  की  अवहेलना  करके  प्रजाति
 को  ठेस  पहुंचाना  चाहती  है,  तो  भाने  वाले
 नये  चुनावों  में  जनता  इस  बात  को  साबित
 कर  देगी  कि  प्यार  यह  सरकार  प्रजातंत्र
 अं  विश्वास  नहीं  करती  है,  तो  फिर  उसको

 इस  सदन  में  आने  का  कोई  अधिकार  प्राप्त
 नहीं  हो  सकता  है  ny

 सरकार  ने  इस  बिल  की  इलाज  9 में
 “चैरिटेबल  परपज”  की  एक  दूसरी  तरह  से
 व्याख्या  की  है,  जिसका  परिणाम  यह  होगा
 कि  अगर  कोई  रिलीजस  परपज  के  सिये
 रुपया  दे,  तो  उसको  इनकम  टैक्स  की  छूट
 नहीं  मिलेगी  ny  यह  एक  बड़ी  गम्भीर  बात  है।
 &  पिछले  सत  सासों  से  यह  देखता  आ  रहा
 हं  कि  इस  कांग्रेस  सरकार  ने  हिन्द  धर्म  भौर
 हिन्दु भों  का  नाश  करने  और  दूसरों  को  उत्तेजन
 देने का  बीडा  उठाया  हुआ  है  ।  यह  मुझे
 हमेशा  से  चुभती  भा  रही  है  ।

 जब  पहले-पहल  1937  से  पहले यह
 प्रत  उठाया  गया  था,  तो  उस  वत  के  ज
 फिनांस  मिनिस्टर  ने  लिखा  था  कि  जब  तक
 हिन्दुस्तान  में  जाये  हिन्दी  फेमिली  है,  जब
 तक  यहां  पर  यह  कन्मैप्शन  हैं  कि  उस  फ़ैमिली
 में  कोई  एक  आदमी  प्रापर्टी का  मालिक  नहीं
 हो  सकता  है,  तब  तक  एस्टेट  दी  नहीं  लग
 सकती  है,  डैथ  ब्यूटी  नहीं  सग  सकती  है
 कांग्रेस  सरकार  ने  एक  नई  फ़िक्शन  पैदा  करके
 यह  कानून  बनाया  कि  जब  कोई  आदमी  मर
 जाये, तो  उसी  दिन  सै  उस  की  जायदाद का
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 [ी  ae  मू त्रिवेदी]
 बंटवारा  मान  लिया  जायेगा  और  उस  पर
 टैक्स  लगेगा  ।  यह  सरकार  हिन्दुओं  पर
 टैक्स  लगाने के  लिए  तरह  तरह  के  उपाय
 करती  रही है  tT

 गवर्नमेंट  की  तरफ़  से  जामा  मस्जिद
 के  सामने  बाग़  लगाने  के  लिए  लाखों  रुपये
 ख  किये  जा  रहे  हैं  ताज  महल  की  मरम्मत
 और  सुधार  के  लिए  लाखों  रुपये  बेचें  किये
 जारहे हैं। इस  अवस्था  में  क्या  उसको  शर्म
 नहीं  आती  है  कि  जब  किसी  हिन्द  मन्दिर  के
 उद्धार  की  बात  भाती  है,  तो  वह  नाक  भों
 सुकेडती  है?  यहां  तक  कि  अगर  जनता
 उस  पर  अपना पैसा  लगाना  चाहती  है,
 तो  वह  उस  पैसे  पर  इनकम  टैक्स  का  फ़ायदा
 रोकने के  लिये  तैयार  हो  जाती है।  यह
 कहां  तक  सही  नतीजा  है  ।  मैं  पूछना  चाहता
 हूं  कि  क्या  यही  धर्म  निरपेक्ष  राज्य है  1
 उन्होंने  धर्म  की  निरपेक्षता का  एक  भआाउम्बर
 पैदा  कर  रखा  है,  दम्भ  पैदा  किया  है  कौर
 उस  दम्भ  के  आधार  पर  वह  चलना  चाहते
 हैं।  उस  दम्भ  के  पिछवाड़े जा  कर  और
 उसका  आधार  ले  कर  यह  सरकार किसी  न

 किसी  प्रकार  से  हिन्दू  धर्म  को  नुक्सान  पहुंचाने
 की  गरज  से  सारे  काम  कर  रही  है  t  मैं  बडी
 प्रार्थना पूर्वक  कहूंगा  कि  er  गवर्नमेंट  को

 कम  से  कम  अब  तो  सोच  लेना  चाहिये
 कि  इस  प्रकार  रो  राज्य  करने  के  वास्ते  वह
 नहीं  भाई  है।  पहां  पर  हिन्दू  धर्म  को  मानने
 जाले  जो  मैजारिटी  में  हैं  उनके  वास्ते  भी  तो
 कुछ  करना  चाहिये।  उनकी  अवहेलना  क्यों
 की  जाती  है,  उनकी  धम  की  आना को
 क्यों  ठेस  पहुंचाई जाती  है  ।

 हमारे  यहां  जितने  भी  रिलीजस  परवेज
 हैं  वह  सब  चैरिटेबल  'परपजेजश  होते  हैं
 कौन  सा  चैरिटेबल  परक  है  जो  कि  रिलीजस
 परपज  नहीं  है  -  कौन  सा  काम  रिलीजस

 काम  है  कौर  कौन  सा  नवदीं  है  इसकी  व्याख्या
 करना  अमृत  मुश्किल  हो  जायेगा  ।  मगर
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 इस  तरह  से  किया  गया  नो  मुकदमे  बढ़  जायेंगे  L
 सारे  हिन्दुस्तान  में  मुकदमे  बढ़  जायेंगे  और
 मुकदमेबाजी  का  दरवाजा  खुल  जायेगा  t

 पुनर्वास  मंत्री  भी  त्यागी):  रिलीजस
 के  माने  सिर्फ  हिन्दू  नहीं  हैं,  तमाम  रिलिजन
 हैं।

 ओउ  om  त्रिवेदी:  बह तो मैं समझता मैं  समझता
 हूं  कि  तमाम  रिलिजन  हैं  लेकिन  दूसरे
 रिलिजन  वाले  क्या  करते  हैं  यह  भी  मैं
 समझता  हुं  |  जहां  तक  हिन्दु  रिलिजन  का  सवाल
 है  वह  चैरिटी  से  बंधा  हुआ  है।  दूसरे  रिलिजन
 चैरिटी  से  बंधे  हुए  नहीं  हैं  -  उनके  और
 हमारे  रिलिजन  में  फर्क  है  ।  हमारे  यहां
 हरएक  रिलीजस  काम  चैरिटी की  'ब्याष्या
 में  आ  सकता  है  ।

 मैं  यह  नहीं  कहता  कि  आप  दूसरे  रिलिजनों
 को  प्रोत्साहन  न  दीजिये  ।  आप  जितना  दे
 सकें  उतना  दीजिये  और  देते  चले  भा  रहे  हैं।  हमे
 इसमें  कोई  आपत्ति नहीं  है  ।  लेकिन  सोचिये

 तो  सही कि  आपने  भारत  वर्ष  में कितना-कितना
 रुपया  दूसरे  मजहबों  के  लिये  लगाया  ।
 बौद्ध धर्म  के  बस्ते,  उस  का  शो  बनाने के
 वास्ते,  उसका  सेंटर  बनने  के  वास्ते
 आपने  लाखों  रुपये  लगा  दिये ।  लेकिन
 अया  आप  बतला  सकते  हैं  कि  आपके  कभी
 किसी  जगहपर  हिन्दू  धर्म के  लिये  कोई  फूटी
 कौड़ी  खर्च  की  है  ।  सोमनाथ  मन्दिर का
 उद्धार  करने  की  कोशिश  एल्बम  भाई  पटे
 ने  की  लेकिन उससे  आप  की  नाक  भी  सीकड़
 गई।  पंडित  जवाहरलाल  नेहरू  बढ़े  नाराज
 हुए।  राज वह  मन्दिर  लना  सभा  है  लेकिन
 आप  उसे  देने को  भी  राजी  नहीं  हैं,  उसको
 बढ़ाने  के  लिये  राजी  नहीं  हैं।  क्यों  आपके
 दिल  में  ऐसी  बात  पैदा  हो  रही  है  ।  यही
 कारण  है  कि  भागने  राज  रिलीजस  वर्ड
 इसमें  घुसेड़  कर  हिन्दुओं  के  ऊपर  अँकौर
 से  छुरी  भोंकने  की  कोशिश  को  है  ।  मैं  भाप  से
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 पूछता  हूं  कि  जब  आप  यह  कहते  हैं  कि  भाप
 गरीब  प्रजा  के  वास्ते  सब  कुछ  करने  के  लिये
 तैयार  हैं  तो  आपने  डिम्पल  आयल
 और  किरोसिन  आयल  पर  टैक्स  बढा  कर
 किसको  फायदा  पहुंचाने  की  कोशिश  की  है  a
 किसको  नुकसान  पहुंचा  है  यह  आप  देख
 सकते  हैं।  पहले एक  रुपये  का  टिकट  लेकर
 एक  आदमी  तीस  या  चालीस  मील  जा  सकता
 था।  बह  बसें  डीजल  से  चलती  थीं  ।  लेकिन

 अब  वही  टिकट  1  रु»  80  पै०  या  1  स०
 90  पैसा  हो  गया  ।यह  टैक्स  आपने  किस

 पर  डाला  है।  आपने  इसको  पिछले  दरवाजे
 से  गरीबों  पर  ही  तो  डाला  है।  अब  परिणाम
 यह  होगा कि  एक  आदमी की  तीस  चालीस
 मील  जाने के  लिए  1  रु०  के  बजाय  1  रु०
 830  या  90  पैसा  खर्च  करना  पढ़ेगा  |  आपको

 आज  डक्स  की  हाय  लगी  हुई  है।  आज  प्लैनिंग
 कमिशन  की  बजह  से  इतना  बड़ा  गडढा
 हो  गया  है  कि  चाहे  उसमें  एक  लाख  टन  सोना
 डालो  या  दो  लाख  टन  सोना  डालो,  आपको
 पता  नहीं  लगेगा  कि  वह  सोना  कहां  गुम  हो
 गया  ।  बह  पिघल  जाता  है  और  वालकैनों

 का  फुड  बन  कर  भरा  हुआ  है  ।  आप  उस
 गें  में  कितना ही  सोना  डालें  उसका  असर
 होने  वाला  नहीं  है।  आप  किसी  न  किसी  तरह
 से  अपनी  अबल  लगा  कर  या  दूसरे  की  वक्त
 से  काम  लेकर  इस  प्लैनिंग  कमीशन  को
 पांच  साल  के  लिये  बन्द  कर  दीजिए  |  उसके
 ऊपर  इतना  खर्च  करने  की  आवश्यकता
 नहीं  है।

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  stand  here  to  oppose  this
 Bill,  not  because  1  do  not  wan,  rapid
 economic  development  in  this  coun-
 try  but  because  og  other  reasons.  I
 am  all  for  planning,  and  1  also  sup-
 Port  planning,  if  that  planning  is
 really  meant  for  the  economic  better-
 ment  of  the  people  of  this  country  and
 also  to  reduce  disparities,

 The  hon.  Minister,  while  bringing
 forward  this  Bill  bas  put  forward
 the  plea  that  this  Bill  is  necessary  in

 order  that  Government  may  have  re-
 sources  ०  that  planning  could  be  a
 success.  Nobody  would  have  any  ob-
 jection  to  the  principle  of  having  more
 resources  to  make  our  planning  a
 success,  But  the  question  ig  how  to
 raise  those  resources.  I  am  sorry  10
 say  that  the  Finance  Minister  who
 always  professes  that  he  is  for  socia-
 lism  and  actually  acting  according
 to  the  policy  accepted  by  his  own
 party,  and  who  even  went  so  fer  as
 to  say  that  be  would  not  sit  there
 even  for  a  moment  if  he  deviated
 from  or  went  against  the  party  policy
 has  by  Means  of  these  new  taxes  put
 a  burden  very  largely  on  that  section
 of  the  people  who  are  the  weakest
 in  the  society  today.  My  hon,  friend
 the  Finance  Minister  says  that  in
 iegard  to  this  indirect  taxation,  he
 should  devise  some  means  to  ensure
 that  while  he  would  get  the  resour-
 ces  the  burden  would  not  fal]  on  the
 common  man.  But  what  ix  the  sum
 total  of  the  indirect  taxes  that  he  is
 going  to  levy?

 Any  indirect  levy  must  ultimately
 hit  and  does  hit  the  common  man.
 This  is  a  known  thing.  Government
 have  been  reluctany  to  get  resources
 fram  those  sectors  which  are  in  मे
 position  to  pay.  There  is  no  integra-
 ted  taxation  policy  so  far.

 1  have  a  suspicion  in  regarg  to  the
 revson  why  he  has  brought  forward
 this  Bill  at  thig  time  of  the  year He  could  ag  well  have  waited  for  the
 budget  and  he  need  not  have  come
 forward  with  this  surprise  Finance
 Bill  now.  Buy,  I  have  a  suspicion  that
 he  has  come  forward  with  this  Bull
 because  the  elections  are  approach-
 ing,  and  if  during  the  budget  before
 the  elections  he  would  bring  forward
 such  measureg  then  there  woulgq  be
 great  opposition  because  they  would
 be  very  close  to  the  elections,  but  if he  brings  it  forwarq  now,  then  the
 people  would  forget  all  about  it
 after  one  and  a  halg  years  and  get accustomed  to  these  new  taxes.  Per-
 haps  that  1  the  reason  why  he  has
 gone  ovt  of  his  way.  This  is  a  poli- tical  device,  in  my  opinion.
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 I  would  also  like  to  ask  whether

 Government  have  established  any  re
 cord  about  economy  in  administration,
 which  would  enable  us  to  put  more
 funds  in  their  hands?  About  two
 year,  ago,  if  1  remember  aright,  the
 Finance  Minister  said  that  he  was
 taking  measures  to  reduce  expendi-
 ture  in  his  own  Ministry,  to  the
 extent  of  Rs.  क  lakhs.  He  has  again
 promised  in  the  course  of  his  reply
 to  the  debate  on  this  Bill  that  Gov-
 ernment  are  thinking  about  it,  and
 they  would  persuade  the  States  also
 to  do  something  in  this  matter,  From
 al)  calculations  it  seems  possible  that
 in  the  State  as  well  as  the  Central
 sector  of  administration,  an  economy
 to  the  tune  og  Rs.  200  to  300  crores
 could  easily  be  effected.  But  that
 has  never  been  attempteq  anywhere.

 The  last  reason  for  which  I  am
 opposing  this  Bill  is  this.  I  have  gone
 through  the  speeches  of  different
 Members,  of  even  those  who  have

 supported  this  Bill.  There  is  not
 even  a  single  speaker  who  has  not
 raised  the  question  of  rise  in  prices.
 Everybody  who  has  lent  his  support
 to  this  Bil)  has  expressed  concern
 about  the  rise  in  prices.  Ang  what
 has  the  hon.  Minister  to  say  in  re-
 gard  to  this?  He  says  that  ours  is
 a  federal  structure,  and  the  States
 are  masters,  so  far  as  agriculture  is
 concerned;  and  if  there  is  increase  in
 food  prices,  the  Food  Minister  is  in
 a  great  difficulty.  The  hon.  Minister
 also  says  that  he  wants  more  and
 more  resource,  because  the  States
 ate  making  jncreasing  demands.  If
 the  States  are  making  increasing  de-
 mands,  may  I  know  whether  the
 States  are  in  favour  of  Central  plan-
 ning  or  not?  Have  they  accepted  this
 Principle  or  not?  If  they  have
 accepted  it,  then  he  cannot  come  for-
 ward  with  the  plea  that  the  States
 are  not  co-operating,  and,  therefore,
 there  cannot  be  any  reduction  in  the
 agricultural  sector,  If  it  is  not  possi-
 He  for  him  to  take  recourse  to  any
 measures  in  regard  to  that  sector  be-
 cause  the  States  are  non-co-opera-
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 ting,  then  what  about  the  non-agr!-
 cultural  sector?  Everywhere,  the
 prices  are  rising.  Therefore,  I  think
 it  is  a  vicious  circle  which  is  going  on.
 The  prices  are  rising,  and  the  cost
 of  living  ig  going  up  very  high,  and
 there  is  increasing  demand  from  all
 sections,  and  Government  go  on  in-
 creasing  the  dearness  allowance,  which
 +,  of  course,  necessary;  then,  there  is
 demand  for  increase  in  wages;  that
 also  becomes  necessary  and  the  whole
 vicious  circle  goes  on  in  this  manner.
 Many  hon.  Members  have  said  in  this
 House  that  the  prices  have  reached
 fn  optimum  jevel  and  there  must  be
 a  halt  to  these  things.  But  my  hon.
 friend  the  Finance  Minister’  goes  not
 come  forward  with  anv  statement  in
 this  regard;  although  the  prices  are
 very  high  now,  he  jg  not  in  a  post-
 tion  even  to  say  that  this  is  the  opti-
 mum  level]  that  we  have  reached,  and
 the  prices  will  be  stabilised  at  this
 level.  We  have  discussed  so  many
 times  in  thie  House  about  the  price
 stabilisation  board,  this  anq  that.  The
 principle  is  enunciated  but  in  actual
 {molementation  we  find  somesort  of
 haphazard  committee  going  into  +¢his
 aspect  and  that  aspect  and  nothing
 effective  being  done.  Is  it  not  time
 that  the  country  chould  know  where
 do  we  stend  in  the  matter  of  these
 things?  Because  if  prices  go  up,  ne-
 eessarily  the  entire  plan  allotment
 and  allocation  will  also  go  up.

 Therefore,  I  do  not  think  the  Finan-
 ce  Minister  has  made  out  any  case
 for  this  country  to  support  him  in
 his  new  taxation  measures.  1  am
 opposing  it  on  these  grounds,  as  I

 have  made  में  very  clear,  My  com-
 nlnint  against  this  Government  is
 that  although  it  professes  socialistic
 planning,  it  js  reluctant  to  take  mea-
 sures  which  will  actually  usher  In
 an  equalitarian  society,  clearing  the
 vested  interests  who  are  the  real  ob-
 stacle  in  the  development  of  our  eco-
 nomy.

 Shr  T.  क.  Krishnamachart:  We  had
 Tepresentatives  of  four  groups  oppo-
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 site  speaking,  and  है  must  say

 even  at  this  age,  my  willingness  to
 be  educated  remains  undiminished.
 1  was  listening  very  carefully  to  the
 suggestions  that  were  thrown  up  at
 this  stage  of  the  Bill  in  order  to
 better  the  measure  or  use  the  mea-
 sure  to  purposes  more  fruitful  than
 Government  has  in  mind.

 Of  course,  Shri  Dandeker,  who  is  an
 eminent  person  with  a  very  distin-
 guisheg  record  in  government  ser-
 vice,  came  out  with  some  sugges-
 tions,  carefully  though,  out.  I  think
 it  will  be  wrong  on  my  part  to  offer
 either  criticism  or  comments  on  what
 he  has  said.  I  must  see  them  in  cola
 print,  diges;  them  and  see  what....

 Shri  Tyagi:  They  are  purgative.

 Shri  TT  प.  Krishnamacharl:  Doesn't
 matter;  sometimes  it  does  gaud,

 I  would  like  to  see  what  it  means.
 I  have  no  doubt  that  his  intentions
 are  perfectly  honourable.  He  has
 taken  great  paing  in  this  matter.

 He  mentioned  about  the  fact  that
 1  have  not  indicated  how  this  अपन
 plementary  budget  is  going  to  ease
 the  foreign  exchange  situation,  May
 I  in  all  humility  suggest  that  that  is
 the  main  basis  of  the  supplementary
 budget,  apart  from  the  revenue  as-
 Pect  of  it?  The  fundamental  thing  !s
 that  we  should  check  imports,  we
 should  stimulate  import  substitution,
 internal  production.  That  is  the  cardi-
 nal  aspect  of  the  measure;  otherwise,
 there  is  no  mcaning  in  putling  any
 tax  on  machinery  imports  and  then
 secking  to  utilise  it  py  a  certain  am-
 ount  of  increase  in  development  re-
 bate.  I  could  even  make  a  promise
 that  a  certain  amount  of  finance  will
 be  available  if  the  calculatiun  of  the
 finance  needed  is  exceeded.  The  idea
 is  that  we  have  reached  a  state  of
 industrial  development  jn  this  coun-
 try  where  there  is  a  lot  of  capacity
 with  talent.  All  that  is  needed  is  a
 certain  amount  of  will,  a  certain  am-
 ount  of  compelling  necessity  for  those
 People  to  fabricate  In  the  country

 that  most  of  what  they  want.  Of  course,
 some  things  could  be  done.  1  have
 worked  out  when  I  was  thinking  of
 this  development  rebate  how  it  would
 aha  industries  where  a  whole  100
 per  cent  is  imported,  where  50  per  cent

 is  imported,  where  25  per  vent  is  im-
 ported  and  so  on.  I  do  find  that  if
 other  people  do  the  same  thing--of
 course  they  should,  because  in  my
 ease  it  is  acudemic;  in  other  people's
 case,  it  is  necessary—if  they  do  the
 same  thing,  they  will  find  that  with
 the  concessions  given  to  a  person  who
 buys  his  machinery  locally  or  fabri-
 cates,  he  is  in  a  much  better  position
 to  write  down  the  value  than  In  the
 case  of  a  person  who  imports,  That
 is  precisely  the  reason  why  we  have
 put  this  heavy  import  quty  on  machi-
 nery,  leave  olone  anything  elke.  1
 think  that  gught  to  gatisfy  him  in
 regard  to  the  objectives  of  the  mea-
 sure,  Exactly  what  it  is  going  to  do,
 how  are  individuals  going  to  react  to
 this  king  of  thing  is  a  matter  which
 is  one  of  value  judgment.  It  is  not
 quite  easy  to  say  at  this  moment  what
 its  precise  effect  would  be.  The  mea-
 sure  we  have  taken  in  the  recent  past
 has  given  me  a  certain  umount  of
 breathing  time  in  regard  to  foreign
 exchange,  and  I  think  the  cumulative
 effect  of  these  measures  will  ccrtainly
 help  Government  to  get  on  to  a
 plateau  in  regard  to  the  fsreign  ex-
 change  position  from  out  of  which
 they  could  think  of  other  measures.

 The  pon.  Member  mentioned  about
 the  rupee  trade.  I  do  not  want  to
 say  that  there  is  no  truth  in  what  he
 said  or  that  all  that  he  suid  is  wrong.
 I  quite  agree  with  him  that  rupee
 trade  is  something  in  which  we  have
 to  fing  out  fhe  real  value  of  what  we
 get,  I  may  tell  the  hon.  Member  that
 during  the  time  I  wag  o  Minister
 without  poitfolia  and  wag  examining
 a  number  of  facets  of  our  economy, one  of  the  things  that  we  diq  was  to
 fo  into  the  value  of  things  imported
 in  the  rupee  trade.  1  do  find  that  the
 position  necds  watching.  At  the  same
 time,  1  would  like  to  tell  him  that  the
 rupee  trade  is  a  two-way  traffic.  If
 you  tell  the  country  with  whom  you
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 have  the  arrangement,  ‘You  have  to
 buy  from  me  first  before  1  buy  from
 you’,  many  of  them  may  not  like  it.
 Some  of  them  would  ask  for  a  credit,
 a  technical  credit  as  they  call  it,  It
 might  take  sometime  before  the
 money  is  reimbursed,

 So  it  has  to  be  a  two-way  traffic.
 It  has  to  equalise  somewhere.  Barter
 trade—which  really  rupee  trade  is—
 cannot  have  an  advantage  to  one  as
 against  the  other.  But  it  is  something
 which  needs  watching,  and  carefui
 watching;  you  cannot  leave  it  to  ain-
 struments  which  are  not  very  carefu!
 about  what  they  pay,  because  today
 machinery  is  something  which  people
 need  and  are  prepared  to  pay  a  high
 price,  but  I  think  ultimately  the  ecc-
 nomy  suffers.

 Of  course,  that  takes  me  on  to  what
 Dr.  Sen  said.  He  wanted  socialisation
 of  impo:t/export  trade.  In  one  sense.
 rupee  trade  is  of  that  nature.  It  is
 being  conducted  by  two  organisations
 of  this  Government,  the  STC  and  the
 MMTC.  I  am  quite  prepared  tq  admit!
 that  not  all  the  transactions  covered
 by  them  are  good.  Sometimes  some
 of  the  things  are  wrong.  This  experi-
 ment  in  the  direction  of  the  State
 getting  into  the  export-import  trade
 is  there.  But  at  the  moment  it  is
 largely  confined  to  countries  where
 there  is  state  trading.  In  fact,  I  may
 even  plead  guilty,  Mr.  Deputy-
 Speaker,  to  the  fact  that  if  state  trac-
 ing  is  a  sin,  I  was  the  perpetrator  of
 the  original  sin,  because  I  had  start-
 ed  it  when  I  was  Commerce  and  In-
 dustry  Minister.  The  essential  pur-
 pose  of  it  then  was  to  canalise  the
 trading  with  countries  which  have
 only  state  trading.

 Shri  Ranga  (Chittoor):  Now  it  is
 not  #0.

 Shri  T.  T.  Krishnamachari:  Maybe,
 they  have  now  gone  beyond  it.  1
 might  say  that  the  guilding  hand
 changes,  and  with  it  probably  changes
 the  policy.  But  that  is  the  precise
 reason  why  it  waa  brought  in,  and I

 think  that  to  the  extent  that  we  huve
 to  trade  with  those  countries  the
 stale  trading  operation  is  a  good  one.
 I  can  tell  hon.  Members,  where  there
 are  faults  or  losses  we  have  to  find
 out  the  reasons  and  remedy  them.  In
 fact,  I  think  in  regard  to  most  coun-
 tries  with  which  we  trade  on  a  rupee
 basis,  there  is  something  we  look  into,
 excepting  perhaps  the  USSR.  So  far
 us  our  trading  with  the  USSR  is  con-
 cerned,  it  is  hard  bargaining.  There
 is  no  denying  that.  But  our  goods  go
 to  them,  their  goods  come  to  us,  ard
 generally  their  prices  are  on  the  bazis
 of  world  prices.  But  with  regard  to
 other  countries,  the  trade  with  other
 countries  certainly  needs  watching.  1
 will  give  this  assurance  to  the  hun.
 Member,  Shri  Dandeker,  that  I  shoil
 carefully  consider  what  he  has  said,
 though  I  cannot  admit  that  clause  26
 has  no  bearing  on  the  balance-of-pay-
 ments  position,  It  has  a  very  intimate
 bearing;  because  the  products  cover-
 ed  by  clause  26,  many  of  them,  are
 imported,  It  may  be  they  might  he
 processed  in  this  country.  But  they
 are  imported.

 An  hon.  Member  mentioned  before
 that:  why  do  you  export  petrol  and
 still  put  a  duty  on  it?  We  are  pro-
 bably  reaching  the  stage  very  soon
 when  we  shall  not  export  it,  because
 we  shall  convert  it  into  naphtha  for
 our  fertilizer  plants.  So  it  is  only  a
 phenomenon.  But  the  products,  the
 bulk  of  the  products  covered  hy
 clause  26  have  ao  large  foreign
 exchange  content  in  them,  and  I  du
 not  think  you  can  separate  the  gouds
 covered  by  clause  25  from  the  goods
 covered  by  clause  26.  If  the  hon
 Member  is  willing  to  accept  my  state-
 ment  for  that,  1  would  suggest  that
 he  should  ponder  over  it.

 I  have  mentioned  yesterday  about
 curtailing  of  expenditure.  I  said  it  is
 one  thing  we  have  to  do,  and  I  think
 we  could  make  a  certain  amount  of
 saving  by  cutting  down  a  lot  of  non
 plan  expenditure.



 3225  Finance  (No.2)  Bill  BHADRA  10,  1887  (SAKA)  Finance  (No.2)  Bill3226

 My  hon.  friend  came  back  again  to
 the  burden  of  the  song,  namely,  that
 the  nigger  in  the  woodpile  in  all  mat-
 ters  concerned  with  our  difficulties
 today  happens  to  be  planning—plan-
 ning.  rigid  planning,  planning  with  a
 time-limit.  I  would  even  appreciate
 what  hon.  Members  say  “your  re-
 sources  that  you  have  envisaged  are
 not  adequate..."

 Shri  Ranga:  That  is  right.
 Shri  T.  प.  Krishbnamachari:  *

 some  of  them  will  not  be  forthcom-
 ing.  so  you  cannot  have  a  plan  of  that
 size",  But  I  don't  appreciate  the  al-
 ternative  suggestion  of  making  every-
 thing  an  India-rubber  and  stretching
 it.  No,  Sir.  Then,  what  is  the  mean-
 ing  of  my  fooling  myself?  If  actually
 the  position  is  that  the  resources  are
 not  in  sight  and  they  could  not  be
 raised,  obviously  the  plan  cannot  be
 fulfilled.  What  is  the  object  of  mv
 saying  “I  am  going  to  have  a  plan  of
 this  size,  but  I  will  clongate  it  to
 seven  years"?

 The  other  point  is  this,  Hon.  Mem-
 bers  opposite  seem  to  think  that  plan-
 ning  is  something  which  is  conceived
 of  for  the  benefit  of  the  Prime  Minis-
 ter.  or  for  the  party.  Planning  is
 something  which  is  conceived  of  for
 the  benefit  of  the  people  of  this  coun-
 try.

 Shri  Ranga:  For  the  elections.

 Shri  T.  TT.  Krishnamachari:  And
 unfortunately,  Sir,  wherever  1  gu--
 and  1  have  been  travelling  fairly
 widely—-the  man  in  the  village,  about
 whom  everybody  else  speaks,  is  con-
 scious  of  the  plan,  because  he  thinks
 of  what  the  plan  is  going  to  do  for
 him,

 An  hon.  Member:  He  is  cursing  it.
 Shri  T.  T.  Krishnamachari;  Town-

 bred  people  who  imagine  things  think
 that  somebody  is  suffering

 Shri  Ranga:
 not  born  in  a  village  at  all.

 My  hon.  fricnd  was
 Where

 Were  you  born  in  a
 What  is

 were  you  born?
 hut  or  a  hovel  or  a  village?
 all  this  nonsense?

 Shri  प.  T.  Krishnamachari:  My  hon.
 friend  should  do  a  little  logical  think-
 ing.  Of  course,  it  is  rather  difficult,
 I  agree.  But  the  point  about  it  is
 this.  We  are  not  out’  of  touch  with
 them;  we  are  in  touch  with  them,
 And  I  can  tell  you  that  the  people  in
 the  villages  want  more  Irrigation  faci-
 lities,  they  want  more  wells.  I  went
 to  U.P.  two  months  back,  and  I  wou'd
 say  this.  The  Government  during
 last  year  has  done  some  work  in  re-
 gard  to  providing  water  supply  for
 irrigation  which  I  think  is  exemplary.
 92.000  wells  in  a  year  is  not  something
 which  one  need  be  ashamed  of,  Well,
 many  of  the  wells  have  got  Persian
 wheels.  When  you  go  and  see  them
 they  say,  “It  is  all  right,  it  is  true
 that  we  are  making  money  out  of  this;
 but  then  ten  miles  away  in  Lucknow
 you  have  electric  power;  can't  we
 have  clectric  power,  in  which  cage  we
 don't  need  the  Persian  whee!  and  two
 bulls?"  So,  that  is  how  it  grows.  The
 villager  is  conscious  of  the  fact  that
 he  wants  to  develop;  and  he  wants
 things.

 Of  course,  hon.  Members  certainly
 have  to  say  that  it  is  al]  wrong,  what-
 ever  1  do  is  wrong,  whatever  I  say  is
 false,  and  everything  is  done  for  the
 elections.  Of  course,  elections  are
 fundamental  for  me  and  for  them.
 There  is  no  denying  that.  Elections
 are  not  held  only  for  me;  it  is  also
 for  them.  Everybody  thinks  of  clec-
 tions  when  the  elections  come  near.
 It  is  true,  we  do  so  many  things  for
 elections  perhaps,  and  the  hon.  Mem-
 bers  say  so  many  things  for  elections.
 That  is  the  only  difference.  Therc-
 fore,  I  do  not  want  to  score  any  pole-
 mica!  point  over  my  hon.  friend.  But
 I  am  saving  that  it  is  not  a  mere  arti-
 cle  of  faith  of  us—which  it  is—but  it
 is  also  a  matter  of  compelling  neces-
 sity:  ४  fulfilment  of  the  promise  ‘hat
 we  have  given  to  the  people,  the  plan
 should  be  developed.  I  can  tell  you.
 it  may  be  that  what  we  have  done  in
 the  past  is  negligible,  but  in  the  ag-
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 {Shri  T.  T.  Krishnamachari]
 gregate  it  is  something  which  is  :m-
 pressive.

 I  have  got  the  national  income  sta-
 tistics  here  on  the  basis  of  the  1948-49
 prices—and  I  can  tell  you  there  is  no
 fraud  about  it...

 Shri  Ranga:  You  are  conscious  of
 some  frauds,  anyhow.

 Shri  क.  T.  Kxishnamachari:  The
 national  income  was  Rs.  8860  crores  in
 1950-51  before  we  started  planning.
 and  this  year's  quick  estimate  gives
 us  about  Rs.  14930  crores.  So  there
 has  been  an  increase  of  somewhere
 about  61  points  over  a  period  of  time.
 I  do  not  claim  that  I  have  done  it,

 I  do  not  claim  that  the  party  has  done
 it;  but  I  only  claim  that  the  Plan  has
 done  it,  It  is  only  because  of  there
 being  a  plan....

 Shri  ज.  R,  Masani;  The  people  have
 done  it.

 Shri  T.  T.  Krishnamachari:  Maybe;
 after  all,  the  dichotomy  between  the
 peopl€  Gnd  the  plan  is  something
 which  I  cannot  visualize,  The  plan
 is  for  the  people,  and  therefore  if  the
 People  have  done  it,  yes,  they  have
 accepted  the  plan,

 Shri  M.  R,  Masanl:  In  spite  of  the
 Plan.

 Shri  T.  १  Hrishnamachari:  Any-
 way,  Sir,  there  is  no  point  in  labour-
 ing  a  situation  in  which  there  could
 be  no  point  of  agreement.

 Shri  Ranga:  That  is  it.

 Division  No.  12]
 Alva,  Shri  AS.
 Aney,  Dr.  M.S.
 Arunachalam,  Shri
 Babunath  Singh,  Shri
 Borman,  Shri  PC
 Rosappa,  Shri
 Hhanja  Deo,  “SheijL.N.
 Bhonu  Prekash  Singh,  Shri
 Bor  ooah,  Shri  PC,
 ‘Brujeshwar  Prasad,  Shiv
 Brij  Basi  Lal,  Shri
 ‘Chakraverti,  Shri  PR.

 ‘Chandriki,  Shri

 Tas,  Shri  छे.  क.
 Dams,  Shri  Cc
 Dixit,  Sho  G.N.

 Firodia,  Shri

 AYES
 Chancta,  Shrimati  Jyotsna ‘Chandrabhan  Singh,  Shri
 Chaudhuri,  Shrimati  Kamala
 ‘Chavda,  Shrimati  Joreben

 Teeshmukh,  Shri  BD
 Derai,  Shri  Kasinatha
 Dwivedi,  Shri  M.  L.
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 Shri  T.  T.  Krishnamachari:
 Sir,
 spoke,
 is  somewhat  imperfect.
 was  a  Chaturvedi.

 An  hon,  Member:  There
 Chaturvedi  in  your  party.

 Shri  T.  T.  Krishnamachari:  Any-
 way,  I  would  like  to  tell  my  hon.
 friend  Shri  Trivedi  that  I  am  Hindu.
 He  is  not  the  only  Hindu.  Maybe,
 one  of  these  days  I  may  change  my
 clothing  and  come  in  my  ghotie  and
 my  war-paint  in  order  to  show  that
 I  am  a  Hindu!  (Interruption).  1
 do  not  know;  when  I  say  my  apiva-
 dhaye  to  my  elder 1  say  thatI  belong
 to  Yajushyaka;  that  is  the  only  Veda
 that  I  know,  Yajurveda,  But  that  ts
 neither  here  nor  there.

 Then,
 the  Trivedis  and  the  Dwivedis

 My  knowledge  of  the  Vedas
 I  wish  I

 1  one

 They  have  spoken,  and  spoken  well,
 and  spoken  moderately,  as  they  do.
 But  the  only  point  I  would  like  to
 draw  the  attention  of  the  House  to  is
 this.  Here  are  four  leading  lights  of
 four  different  Groups  speaking.  I
 ask  the  hon.  Members  in  this  House
 to  do  a  bit  of  intellectual  exercise  and
 fing“out  the  common  point  from  them.
 I  tell  you  they  cannot  do  it.

 Shri  Ranga:  The  common  point  is
 to  drive  you  out,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed.”
 Lok  Sabha  divided:

 [ages  hrs.
 Gajraj  Singh  Rao,  Shri
 Ganga  Dew,  Shrimati
 Hanada,  Shri  Subodh
 Harvani,  Shri  Ansar
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.P.
 Kappen,  Shri
 Keishing,  Shri  Rishang
 Koujalgi,  Shri  HV,
 Krishna,  Shri  M.R.
 Krithnamachari,  Shri  T.T.
 Kureel,  Shri  BN,
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 Lakhmu  Bhawani,  Shri
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  Re
 Laxmi  Bai,  Shrimati
 Mabtab,  =  Shri
 Mahishi,  Dr.  Sarojini
 ‘Maimoona  Sultan,  Shrimati
 Malhotra,  Shri  Inder  J.
 Mantri,  Shri  DD.
 Marandi,  Shri
 Masuriya  Din,  Shri
 Mehrotra,  Shri  Braj  Bihard
 Mehta,  Shri  ].R.
 Mehta,  Shri  Jashvant
 Minimata,  Shrimati
 Mirza,  Shri  Baker  Ali
 Mohammad  Yusul,  Shri
 Mohany.  Shri  Gokulenanda
 More,  Shri  K.  L.
 More,  Shri  5.5.
 Mukne,  Shri
 Pandey,  Shri  B.S.

 Alvarea,  Shri
 Bade,  Shri
 Badrodduja,  Shri
 Barua,  Shri  Hem
 Dheel,  Shri  PH.
 Chakravartty,  Shrimati  Renu
 Daiji,  Shei
 Dandeker,  Shri  N.
 Dwivedy,  Shri  Surendranath
 Himmateinhji,  Shri

 Mr.  Deputy-Speaker:  The  result  of
 the  Division  is  Ayes  101;
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 Pandey,  Shri  Vishwa  Neth
 Panna  Lal,  Shri
 Patel,  Shri  NN,
 Patel,  Shri  P.R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  Vasantrao
 Prevap  Singh,  Shri
 Raghunath  Singh,  Shri
 Ral  Bahadur,  Shri
 Raju,  Shri  0.४.
 Raju,  Dr.  0.5
 Ramanathan  Chettiar,  Shri  हैं,
 Rane,  Shri
 Reo,  Shri  Thirumals
 Reddy,  Shri  Linge
 Roy,  Shri  Bluhwanath
 Saha,  1dr.  SK
 Sahu,  Shri  Rameshwar
 Saigel,  Shri.  5.
 Samanta,  Shri  3.0.
 Sharma,  Shri  A.P.
 Shashi  Ranjan,  Shri

 NOES
 Kapur  Singh,  Shri
 Koya,  Shri
 Krishnapal  Singh,  Shri
 Mahananda,  Shri
 Masoni,  Shri  MR.
 Miare,  De,  U,
 Muhammad  Ismail,  Shri
 Muraffar  Husain,  Shri
 Nair,  Shri  Vasudevan
 Ram  Singh,  Shri

 Noes  30.
 Shri  Ranga;  But

 Shame  on  them.

 Aligarh  Muslim
 University  (Amdt.)  Bill

 Shastri,  Shri  Lal  Bahadur
 Sheo  Narain,  Shei
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Sinha,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Subbaraman,  Shri
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Swamy,  Shri  MP,
 Tehir,  Shri  Mohammad
 Tiwiry,  Shri  K.N.
 Tula  Ram,  Shri
 Tyagi,  Shri
 Ulkey,  Shri
 Varma,  Shri  Ravindra
 Werma,  Shri  Balgovind
 Virbhadra  Singh,  Shr
 Vyas,  Shri  Radhelal
 ‘Wodhwa,  Shri
 Yadab,  Shri  N.P.

 Ranga,  Shri
 Sen,  Dr,  Manen
 Shastri,  Shri  Prakach  Vir
 Singh,  Shri  7  De
 Solanki,  Shri
 Tan  Singh,  “Siri

 ‘Yauhpal  Sin

 they  are  370.

 The  motion  wag  adopted,
 Shri  Narasimha  Reddy  (Rajampet):

 1  have  committed  a  mistake,  It
 should  be  No.

 Shri  क'  T.  Krishnamachari:  He  can-
 not  volte  against  the  Bill.  He  is  a
 classsmate  of  mine!

 Shri  Ranga:  It  shows  that  the  Cong-
 ress  Party  itself  hag  disowned  it.
 Only  100  people  have  vote  for  it.

 Shri  Dajl:  It  does  not  get  the  majo-
 rity  of  the  House.

 Shri  Ranga:  Nor  of  the  ruling  party
 itself.  The  majority  among  them-
 selves  are  not  in  favour  of  this  Bill.

 Mr,  Deputy-Speaker:  There  are  101.

 14-40  hrs.

 STATUTORY  RESOLUTION  RE:
 ALIGARH  MUSLIM  UNIVERSITY
 (AMENDMENT)  ORDINANCE  and
 ALIGARH  MUSLIM  UNIVERSITY
 (AMENDMENT)  BILL—contd,

 Mr.  Deputy-Speaker:  Including  the
 time  extended,  we  have  got  4  hours
 and  15  minutes,  of  which  we  can
 have  3  hours  for  the  first  reading  and
 the  balance  for  the  second  and  third
 readings.

 The  Minister  of  Education  (Shri  M.
 C.  Chagia):  When  would  I  be  expect-
 ed  to  reply?

 Mr.  Deputy-Speaker:  Tomorrow,


